307 Matters under

(Rr. Speaker)

ter. ' Saying that his deecision is wrong,
is not a reflection on his character. (In-
terruptions). I am on my legs. Now
you please go on, Mr, Raj Narain.

SHRI KANWAR LAL GUPTA: Rule
377 is only in respect of matters of ur-
gent public importance.

MR. SPEAKER: This is an urgent
matter according to him. I don’t
decide.

Mr. Raj Narain, please read your
statement.

You have come up to the last para-
graph.
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MR. SPEAKER: We will now gO
to the next item.

SHRI RAJ NARAIN:

On a .point
of order,

+4+Not recorded.
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A0 wrdar § fr ge 1t sar W) wqeaw
W aer oy sad § offc g ot wied
i‘ IR '
MR SPEAKER: This is not a point
of order. Do not record.
FINANCE BILL, 1975

MR. SPEAKER: The House will now
take up further consideration of the
following motion moved by Shri
Charan Singh on the 24th April, 1973,
namely:—

“That the Bill to give etfect to the
financial proposals of the Central
Government for the Financial year

1979-80, be taken into consideration.”

Before we proceed further, there
was a suggestion yesterday that we
shoulq sit till 7.00 O'clock today and
tomorrow, otherwise we will not be
able to complete discussion opn it by
tomorrow, Is it the pleasure of the
House that we git till 7-00 p.M. today
and tomorrow?

SOME HON. MEMBERS: Yes.

MR. SPEAKER: The House will be
sitting till 7-00 p.M. today and to-
morrow.

Shri Heera Bhal

ot grr wif (arrareT) - wAAT
oeae wgved, § s« faw W@l Y ¥
frafrgor st sxgar 1 &
frazs w2 = a1 fr gy o1 fees
gq faar & o= & forer &7 waTT A1)

weqe wEtew, wqy foer fy &
=i qre @ ¥ fag were grera 9
& wr T war & afem fe Wy 9w
ag STAeT T Tar § R oY wrfeamEr
qa § wizardr o &7 § 7@ <
FTAN GYF T W § B2 Ta4qe A
fremrdt & @ o | gl AT
¥ AT UIEAT G ¥ Argarer o
¥ gwrery WYC apwaTeT WA WA
1 frotr forar o wgt o w1y A
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W T TG ST X gaw ¥ fxar
¥fwm Toeqm &wT ¥ faswrtar
%mﬁﬁmﬁx%mﬂmw
foar 1 gAY qgr wEW @A FT A
o gewTe X froin feomm 9r SEwY
agi ¥ forer a1 & OF foar | wewer
7ETA, ¥W T ¥ T & U Y
AT & T AE A T F
T I WA TR GA &
urfeart i wY faer & sf9w @
TAT | WAL GLHTL Jg TCOTLN AATAAT &Y
qg WFAd T gAT R | ATRIC A
Y frof ferar & f wfeandt ofer &
FTAT FIGT AT &FAT &, AT Frorg &
FAT AT FEHR X qg hEar
fear a1 & agr sw War JC )
78 9% foer A1 w1 QA% wAr Sfew
T4y & 1 forer 1€ 7 38 OF ofag
et & fe fowd frod gu wa &
mifrarey gl & wEad § T qv  F
gifaT ag sremew a2 & 7 faed gu
dAl e & TR A WA sT9 &
&1 WU T g § I HHE
FFp A EN A et greaat &
fawrer #Y awr s gy § aw A
A Tl e fre? fat wr Pt &
A ¥ A9 G J4) g8 a%T | X
AT Helt HPRT ¥ g HAT ATRAT
g o Tromeqr @ 3 O Frof e
T TRATT I FTH TR GIHY W7
A e foraT § T FTROW o I

THYR T IE AAW FL |

wfe & vt qaf § oy
T A wrw & dvyr @ wET R
W fear aedfeer it s caT §

e wit o9 whaww wifaredt §,
furtr % wft 9¢ 99 siew wf.arelt €
R wreard § ar wff o vt Aoowfl
qr 73k aftwe g qwk § O dwwgw
formr &, wieramyr §, Yreged, seayed,
et §, vt e v gfewr qEEw @
WTHTT 9T WTTE) Suet gfvw ¥ o
v wifgy afer S wraml
foadr & SEF wET 9T IR
wrowt gfeg § & dwm wvfgd | R 3w
¥ far o Wy T@Ew  fawifca
fieqr § 78 o A% § Afew oyt T
sfewa a1 sl st srfea o
§, o srfeamelt oficar & agt 9T wrowr
mmﬁaﬁ w9 T wrfgg Wi
SIF WA ® THT €7 GEE F
A1 wrfEgd | wrrew der wrar §—
fir =gt o< faselt & wTET WIT wewdT
iy & gaTRT A o Aefegt T H
wrft g 1 ¥ i ¥ afew § sty
w0 Y &Y Forgr oram =nfigd s Twramt
1 Y TTEST FT T AAT WTAT
wifgd | #fce foez ¥ araTe oTag Y
e ot § fir sre wrfrardt ager araT
qT WY |7 TqT A TATEZAET FQ AT
Iawr SrE fegr wrar § Wi agdt s
#1 & forr amar § s ot s g
o § IER ff o ¥ var
T &1 WX wgR A« W,
aTgT araAY Ay & fogr omgEr A fe
wrfgarfeal & fag wgt samr < angst
fom a¢ IR W fear o W o
¥ oy § wioer e &
"I 9 W @l W Avwioat

Y ot =Ewwr woh wrfgn

AQ s 8 T gficar § e
Y qfcar £ & wrer sore ol
wyreT freomar § o WY waw gy ot
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ot wwx W fircar § wa W) Guw
W oty ol § 1 ww e gt a9x
g v o feofr ot o 8,
WS WY WY 3 ar mare v &
W oA R ogew ¢ fe ot
W M omweqr @ w3
wgt 9X 7Lt * sraear wex fowrd
w1 qre ITwsy faEar AT wifgd Wi
TN W HIE FoarE gre T Sy
fird o el w1 < gt gy Y Y
TERTAT ST AT § At O TgEE WX
¥ we fowmd ¥ amw swees
WTTHY w3 Tfd )

W F & o ff v g §
fe crorewr ® drdz anfx w1 Wy
fear o § g oy gt 197071 ¥
fraifer fem mr a1 ot wrer w
wT WY TR WY X @ € | fawrm
Y afir w7 e g ww & s § e
T e #Y 7y ok 2% Fraifa st o
TR wer Hidz Wil 1 AT o
" T

SHRI HAR] VISHNU XKAMATH
(sioshangabad): Mr. Speaker, as I rise
to speak on the Finance Bii! which is
the linchpin of the budget proposals
and documernts. I am overhelmed by
& sense of inadequacy of time allotted
for this important debate. Over the
years I find from the facts and figures
at my disposal that there has been an
erosion of time of total time, allocat-
ed for the budget discussion in the Lok
Sabha, and it is high time now that we
8ave serious thought to this - matter,
because the budget session is the most
important and the budget discussion is
the most important for the economy of
the country in the coming months. I
should therefore suggest thut in order
to secure more time for discussion of
important matters, the Finance Bill
and the ministries’ demands, we should
See tp it, we should try to ensure that
the House does have more iime than

_5,'1'2

it can get at present. Uafortunately,
because of the constraints of the Pro-
visional Collection of Taxes Act and
the copulsory, mandatory provision
there, that there should be only 75
days between the introduction of the
Finance Bill and the passing of the
Finance Bill, all these dificultics crop
up. I have given notice, I have intro-
duced as a matter of fact a Bill seek-
ing to raise thtat period, the time Let-
ween the introduction and pessing of
the Finance Bill from 75 to 90 days &ard
I do hope within thig year, with the
support of the entire House, including
government’'s support, that Bill will
become law so that next year we will
have a more satisfying giscussion, 1 co
not say just more satisfactory discus-
sion, but a more satisfying ciscussion
on the Budget and the Finance Bill and
connected matters.

‘While I am on that subjeci I should
slso like to suggest to the government
to seriously ponder over the necessity
for changing the financial year. The
financial year we have got, April 1 1o
March 31 of the following year has
been tailoreq to the British financial
vear, was tailored by the British re-
gime. It is a hangover of the British
regime; jt gtill persists; after 30 yeurs
of Independence we
hingover.

il MR. SPEAKER: Was it very intoxi-
i cating? Hangover is connected with
i intoxication.

SHR] HARI VISHNU KAMATH:
Those who are in power get intexicat-
ei. There is a saying jn Urdu:

- e oy

WYX FT "7 IAT § qfwd AT
oy argar orrert §, T e geaAr @

I am not going into that. You mace 2
wise observation and I r:sponded; I
quoted that.. 1 do not know whether I
have satisfled you.

} MR. SPEAKER: You always satis(y
me, e o

still have that .
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SHRI HAR] VISHNU KAMATH:
Thank you for your appreciation. The

Administrative Reformg Commission of
which the Prime Minister was the first
distinguisheq chairman, and 1 a ham-
ble member, a member frox: the then
opposition puarties—the Prime Minister
continued to be the chairmay till he
was inducted as Deputy Prime Minis-
ter in 1967—that commiss.oa examin-
ed this matter—as far ag my memony
serves, as far as my memory can recol-
lect, changing the financial year. [ do
not know whether we made 5 recom-
mendation. When Mr. Hanumanthaiya
was the chairman, after Shr Morarii
Desai lefi, we referreq to that rmatter
in one of our reports, [ personally
think that it ijs high time we changed
the financial year, and we hsd it from
Diwali or round abhout that till the
following Diwall, 1st November or 31st
October and if the budget session com-
menced just before or ofter Dashera
and the discussion goes up to Christ-
mas, I think that would give us a lot
more time than we get at present.
As 1 said outlier, you were also dis-
posed to agree somewhat pnot totally.

MR, SPEAKER: I have not said any-
thing for or against.

SHRI HAR] VISHNU KAMATH: A
few days ago you gave a recipe in
Your Bombay and Madras discourses.
1 had suggested that the tot:l time for
the Lok Sabha sessiong shoald te in-
ti¢esed from the preseni Ave :u.d haif
or six monias tn sevea months in a
year., The Prime Minist>r al:o in a
letter to my Len. friend, the late Shri
Asaithambi mentioned that the Lok
Sabhg sits .4 present for sevan months
in the year. I go not know wh:efrom
he got that information, I have gove
through all the records fo; the laet 27
Years since 1852. I have got facts and
quma The Lok Sabha never sat be-

yund 6-1/2 mo=tks, that too in ona or
tWo years—I am not talk'ng of the
workin; days but the total duration of
the sessions. .Except for one or two
Years when it was 6-1/2 months, other-
Wise, it was only § months, and even
5172 mtha in some years. That is

not fair to Parliament ang to the peo-
ple of this country. This great Sabha,
the Lok Sabha of the largest demo-
cracy on earth, elected directly ty ¢s0
nillion people must do j.stice tn the
netional problems and 1o f{he people
who have sent ug here. 1 would se:i-
ously plead with the Government that
they should think over this matter anf.
first increase the total tirne allotted for
the sessions from 6 mowuths or 5-1/2
months to 7 months in a vear, gand the
financial year also shouii be changed
817 as to subserve the needs and re-

quirements of our country. Soon atter
the monsoon it would ke Lelter to
heve the budget session when the

khaurif crop comeg in. When | raised
this matter in the Constituent Assem-
L1y with regard to the fotal number of
sessions an¢ the duration of the ses-
sions—] had moved an amwoadment olso
that there shouli be a constitutional
provision for at least three sessions
every year not only for Lok Sabha
but for gll the State legislatures— Dr.
bedkar was perhaps ve'y optimistic—I
was not so optimistic as he was—and
be cbserved at that time, “I appreciate
Mr. Kamath's amendment. But | per-
sonally would 1like to tell him that
tkere will be so mucn bus‘ness bhefore
the Houses of Parliament and State
legislatures th»t they will require to
have more than thrre gess.ons in a
year”. If he were living today he
wiuld see how some of the State le-
g.:'atures behavi—one buizet gession,
a one-week sessian ai'er thut, g one-
cay session, as [ rimember in Hary-
Ena. .,

SHRI VAYALAR RAVI (Chiraym-
iil): In U.P, there is not even the bud-

 get session!

SHR] HARI VISHN!" KAMATH: I
think the Constitution should be
amended if need be ty provide for

thiee sesslons a ycar fo- State legisla-
tures. Here in Parliament the total
duration of the sessions should be 7
months in a year, and lhe Anancial
year should be changed from ist April-—
31st March to 1st October—S30th Sep-
tember. The Governme.t may consi-
der this matter. The duration of the .
period between the introduction of the
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PFitance Bill 4nd the passing ol the
Finance Bill shouvld'be raised from 75
to 90 days so as to prov'de fur g fuller
discussion in the House.

'THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SA-
TISH AGARWAL): | agree with vou.

SHRI HARI VISHNI! EKAMATH:
Skri Satish Agarwal 1eferred to it
yesterday. He indicated his implicit
support for that and I hope he will
convert his colleagues in the Cabinet.
I am sure that with his persuasive
powers, he will be able to rersuade his
‘colleagues.

MR. SPEAKER: You have already
tzken 10 minutes on prelimiraries,

SHRI HARI VISHNU KAMATH:
Kindly give me a few more minutes. 1
have not spoken on many M:in.stries. I
have got some points to make. Uf yru
w.sh, I will just make th2 prints and
rot speak at all.

MR. SPEAKER: It will be better is

¢,y that.

SHITR] HAR] VISHNU KAMATH:
But it will be rather blas: and dull. it
I make the points witnout embel:sh-
ing them,

The senior Deputy Prime Minister...

SHRI VASANT SATHE (Akola):
What does he mcan by ‘Senior? There
1s no senlor or jumior Diputy Prime
Minister,

- SHRI HARI VISHNU KAMATH: It
is a statement of "act, I think Le-ause
he is No. 2 in th: Cabinct

MR. SPEAKER: If you go on the
peripheries, there will be no time left.

SHR] HARI VISHNU KAMATH: If
there are two, I would like to refer to
One a8 senior. ..

MR. SPEAKER: That is nct the su!-
Ject of discussion now. _

_'SHRI HARI VISEN! KAMATH; If
they dte equal, one is'h™"fe equial than
the dthert

MR, SPEAKER: 1 W.ve no objec-
tion, but I havé to g the bell in
another two or thiee funu‘vs!

SHR] VASANT SATHE: Csll A and
E.

SHR] HARI VISHNJ KAMATH; 1t
you prefer that, I would leave it t) you,

The senior Depily Primg Min:ster
and Finance Minister wanteq 10 have
a break with the past and he has tried
his best to go forward on that path, I
would like to invi‘e his attertion—-he
is not here, but his able deputies are
here; I would daw his attention
through his depaties; deputy in the
sonse one who deputises for him...

AN HON. MEMBER: Junior Minister
or Minister of Staie

MR. SPEAKER:
over words.

et us not quurrel

SHRI HAR[ VISHNU KAMATI I
&mr. not quarrelling; they are quarrel-
Ing; so0, T have t, respond.

On the 22nd of July, 1977, the new
Finance Minister, the thea Home Min-
ister, who was »hys cally more robust.
more vigorous at that time—I hope he
will once again Lecome ropust and
vigorous, I am sure, by God’s grace he
will become as rcbust as he was then
~at that time, on ti2 22n4 cf July, he
made a very brief spe::h with regard
fo my Resolution on the FEmnergency,
pledging this House and the Covern-
ment; you were in the Chuir and yuul
may also remember the walk ocut iy
SGme members. .

MR. SPEAKER: My eye: are always
on the watch,

SHRI HARI VISHNU KAMATH:
Thete he refétred to the socio-economic
revolution. I am not reading ohe part
of the revolution, because ‘it may be
objectionable 'to ‘some members on the
Other side, whére I have talked about

‘Shtimiati Indira Gandh{ and her ‘ging.

Bhri Charan ‘Singh st that tine Home

- Minister, accepted the {Resolutioh ' in
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its entirety, He said on behalf of the
Governmient—these are his very
words

“1 have nothing much to say
because I accepli the Resolution
moved by Shri Kamath in its en-
tirety. There is no question of a
reply from me. Only 1 have some
difficulty about the amendments, I
think the amendments are not neces-
sary. If my {friends on this side
agree with me, I request them to
pass the Resolution as it stands.”

The relevant portion of the Resolu-
tion, the last part, reads:

“and solemnly pledges its earnest
endeavour for the speedy accom-
plishment, in close co-operation with
the people and by peaceful legiti-
mate methods, of a socio-economic
revolution, illumined by democratic
standards, vivified by socialist ideals,
and firmly founded on moral and
spiritual values, for which Lokmanya
Tilak, Mahatma Gandhi and Netaji

Subhas Chandra Bose suffered and
sacrificed, lived and died, and for
which Lok Nayak Jayaprakash
Narayan™

—may he live long—

“three years ago, called the nation
to battle.”

Now ihe Finance Minister has got a
golden opportunity to accomplish the
socio-economic revolution,

MR. SPEAKER: You have taken 15
minutes, 1 will give you 5§ more
minuteg for your very valuable con-
tribution.

SHRI HARI VISHNU KAMATH; I
will require another ten minutes time
so that I can at least mention the
points,

The loéto-ecdnc;#jc rfwoluﬂon.“.

out the ‘Socio-economic révolution.

318
HRI HARI VISHNU KAMATH: I
will do it. o

MR. SPEAKER: Why do you fall in
his {rap?

SHRI HARI VISHNU KAMATH: I
will not fell in any body’'s trap,

MR. SPEAKER: Young men are
alwayg troublesome.

13 hrs,

[Surr N. K. SHEJWALKAR in the Chair]

SHRI HARI VISHNU KAMATH:
Mr. Chairman_ I shall be brief, concise
and precise, try to be; because, it is a
very vast canvas. I do not know what
to do; I am at a loss; you please give
some light and guidance to me. There
are so many points, I have to curtail
them or gloss them over,

Now, Sir, the blue-print, or outline,
may I say, of the socio-economic re-
volution was given in the election
manifesto of Janata Party in the Lok
Sabha election of 1977. I am glad, Sir,
and the House js proud, and I am sure
the country is proud, of the achieve-
ments of the Janata Government dur-
ing the first year of its regime, of its
rule. The political charter was com-
pletely accomplished and tfulfilled, I
mean al! that was specified in the poli-
tical charter of the manifesto. Now,
{he social charter and the economic
charter have yet to be implemented,
and I will not tire the patience of the
House by reading in entenso, in detail,
the items listed in those iwo charters.
But, Sir, I am sorry fo say that the
main thrust of socio-economic. revolu-
tion, that is to say, the land reforms:
and the employment problem or un-
eftiployment problem, are still gtaring
us in the face, and have not been
achieved. The law and order problem
is also there and probably no revolu-
tion can be achieved with a difficult
law and order situation. To that
extent 1t is riséessary, but the States
are empowered | undeér the Constitution,

and 1t is dificult perhaps for'the Gov-
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ernment to direct the States to do the
needful. But, Sir, the Central Govern-
ment can put the law and order situa-
tion in order, improve it in their own
Union Territories,

AN HON. MEMBER: Goa?

SHRI HARI VISHNU XAMATH:
Goa, Delhi and everywhere—and set
an example to the States,

Having said that, I would say that
there is a question of priorities, I am
racing against time. On the question
of priorities, I nowhere find here in the
social charter or economic charter any
reference to the implementation of
prohibition. I am all for prohibition
in principle, and I hope that all the
world may go prohibitionist, stop
drinking. but, Sir, to my mind this is
a question of inverted priority. Pro-
hibition should come, but whether it
should come today, tomorrow or day
after is the question. Today what is
Jimportant is land reforms, cottage in-
dustries and employment problem,
then the price situation and the law
and order situation. These are far
more important than prohibition. As
a matter of fact, to my mind what a
person eats or drinks is his own busi-
ness so long as he does not become a
nuisance to other people, and he does
not do it at the cost of his family and
his dependants. Otherwise, what he
does is his own business absolutely.
I don't ask what my friend, Mr. Ravi
drinks in the morning or I don't know
what Mr. Sathe does or my colleagues
do here. I do mnot want to, and I
should not,

SHRI VAYALAR RAVI: Toddy is
very good in Kerala,

SHRI HARI VISHNU KAMATH:
Yes. And therefore, Sir, ‘what does
our Constitution has to say? Article
47 is invoked for the implementation
of prohibition policy. What does that
say? It says:

.. .the State shall endeavour to
brins about the prOhibitlon of the
 consumption except for medicinal

APRIL 28, 19’19

Fimncc niu, 1979 : 330

purposes of intoxication drtnks
‘What may intoxicate me, Sir, may not
intoxicate you or Mr. Mavahnkar.

‘.\...and of drinks which are in-
jurious to health.”

I am sorry that the Supreme
Court—there is charas and bhang and
all that, I do not know whether they
are also prohibited, they should be
prohibited, if they are injurious to
health. 1 do not know whether the
Supreme Court has given a flnal ver-
dict or interpretation of this as they
have done already on the Ariicle re-
lating to ban on cow-slaughter, The
Supreme Court, I wish, in some case
referred to them gave an interpreta-
tion of this Article—what exactly is
indicated by ‘intoxicating drinks and
drugs injurious to health’. And if
drugs injurious to health are referred
to here, what about smoking also?
Smoking should also be prohibited.
Smoking is more ipjurious also to the
person near the smoker. Suppose Mr.
Kodiyan is smoking—he does not
smoke, I know—and I sit by his side,
it is injurious to me also, but if he
drinks and I sit by his side, it is not
injurious to me at all. Therefore, I
would like to have a clear interpreta-
tion of this matter.

Two more matters, and I have done.
One is Panchayati Raj in consonance
with article 40 of the Constitution—it
has been a long-neglected article—
which says:

“The State sghall take steps toO
organise village panchayats and
endow them with such powers and
authority as may be necessary to
enable them to function as units of
self-government.”

The report has been submitted by Shri

'Asoka Mehta and the senior Home

Minister the other day replied to my
question saying that it has been re-
ferred to the State Governments,
but it appears are dithering and dilly-
dallying, I will not say shilly-shally-
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ing. So, I hope the Constitution will
be amended some time to provide for
this new set-up from gram raj to the
kendra, Delhi raj, the Centre, and you
have five Lists it necessary—the Union
List, the State List, the District List,
the Block List and the Panchayat List,
for financial and administrative

pawers,

Then there is the question of the
administration. Unless corruption is
eradicated, no  economic revalution,
no rural revolution, no real change
¢un be brought about. No radical
change can be brought about uniess
the administration is made efficient
angd mcorruptible. You cannot tolaiiy
geradicate corruption. Nowhere i; the
world has it been done, human nature
being what it is, you are likely to face
it, it cannot be completely eliminated,
bu! you can minimise it. I hope Gov-
ernment  will seriously address itself
to this iask, The Lokpal Biil has been
pend:ng for a long t{ime. During the
now extenguished regime of Shrimati
Intirn Gandhi it lapsed twice, but at
least we hope to get it passed in this
session, so that a major step towards
{he eradication of corruption will have
becn taken.

One more point and 1 have done—
a small point which I will develop on
some other occasion. There has been
talk of nationalisation. Nationalisa-
tion has very often mcant government-
alisation, it should be real socialisa-
tion, but it has meant only govern-
mentalisation and bureaucratisation,

TeyaeTr qAY, AT KIW AT
AT | gAGETY ARl ger |

1t has become sarkarikaran and afsari-
karan. That is why it has not shown
good results all these years, as the
reports make out., The Prime Minis-
ter, if I remember aright, recently
told some public undertakings confer-
ence. he made a speech asking them
to show results or get out. That is
how the press has reported. I am
glad he has taken this attitude. Other-
wise, 1 am afraid, they would become
undertakers of the couniry and not
undertakings. I do hope they will gear

up their machinery end show better
performance in the coming years.

The press and public reiations of
the Government should be improved.
Achievements tend to be played down,
while failures, party bickerings and
in-fighting in the party tend to be
played up in the press and the other
media. The senior Deputy Prime Min-
ister described himself as a farmer’s
son, He said he was not a farmer,
but a farmers son. He is g chip of
the old block, as it is called. The
son ig better than the father some-
times. So, a farmer's son may be
better than the farmer father. But
there are farmers and farmers as you
are aware, big farmers, chhota far-
mers, medium farmers, majhle far-

- mers, sanjhle farmers. I do not know,

to which cawegory the Finance Minis-
ter belongs. He has been a good far-
mer. [ do hope that in India, it being
a vast rurai country, during his re-
gime. there will be a better deal! for
all farmers, big, small and medium
and not for one category of farmers
alone. All parts of the couniry should
be linked as an organism, they should
be integrated. There should be no
conflict belt'ween the rural and urban
areas. They shou!d be linked toge-
ther to subserve the national economy.

One last word, The Finance Minis-
fer—he has been a very able adminis-
trator--is new as Finance Minister at
the Centre. I am sorry to say that
the bureaucracy, which is ruling the
roost in many Ministries also, do not
just like some Ministers, implement
the directives of the Parliament and
the resolutions of the Parliament in
the spirit and the letter in which they
have bheen adopted. The attitude and
style of the administrators fo general
work and performance could be summ-
ed up as follows, briefly—I hope that
fuits the picture, the administrative
scene today—

“If you can, don't move;

If you must, move slowly;
Il pushed, move in circles;
If cornored, appoint a Committee.”

I do hope and trust that the Minis-
ter will not get trapped in this
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Chakravyuha of administration. He is
not an Abhimanyu. He is a tried
warrier. He. is not a young Abhi-
manyu or an amateur Abhimanyu, He
will have to come out of ihis adminis-
trative jungle. Even Pandit Jawahar-
lal Nehru once referred Lo the ad-
ministrative jungle. Referring to the
lowest class employees, he said: “When
I became Prime Minister, there were
6.000 chaprasis and now there are
18,000, We must do something about
it." Al that time, I was not in the
Ruling Party, I wag in the Opposition.
I pleaded with him and said:

“What do you mean by ‘we must
do someihing about it'? Why not
you do something about it? You
are now in the Government and vou
must do something in the matter.”

1 do hope that in the coming months,
the economy will brighten itself and
we have to watch the situaflion as
regards the tax proposals; whether
they will really narrow the dispari-
ties and ali that. will have to Le seen
at the end of the year. We cannot
judge anything just now. This is the
first budget of the Finance Minister
and 1 wish him good luck not merely
good luck but also good cooperation
from his colleagues, from the people
in the accomplishment of a socio-eco-
nomic revolution to which he pledged
himself, the Governmeni, the Lok
Sabha and the nation on the 22nd
July, 1977.

SHRI VAYALAR RAVI (Chirayin-
kil): Mr. Chairman, Sir, the Finance
Bill that has been placed before usg is
a constitutional obligation on the part
of the Government. Yet it provides an
opportunity to the members to draw
the attention of the Minister to various
economic aspects so that ultimately
wizdom prevails, Here, making the
Budget Speech, the Finance Minister—
I should call him, the Deputy Prime
Minister——made a proud declaration
that it is 5 farmers-orienteq Budget.
And that he is giving a new look to
the Indian economy.

So far as the Indian economy is con-
cerned, I cannot find anything new
in it. He said about the up lift of the
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farmers, I believe, the hon. Minister,
Mr, Satish Agarwal, will agree with
me as an educated person and thinking
that he knows, therg was a man called
Mr, S, K. Dey from his State of Rajas-
than who once upon a time became a
Minister here. May I ask him what wag
the role played by Mr. Dey in the
Indian Parliament? If you go through
ihe whole history since Independence
of thi; country, starting from the First
Five Year Plan to the Fifth Five Year
Plan, it can be seen that the Congress
Government had given not ©only due
attention but the entire plannig orien-
ted towards the development of egri-
culture and thus the villages, That is
why the Community Development
Scheme had been initiated by the Cun-
gress Government and g separate
Ministry was vconstituted by Mr.
Jawaharla] Nehru for the Community
Development Mr. S, K. Dev  was a
Minister in-charge of the Cemmunity
Develonment, 1 believe, Mr, Kamath
was himself a Member cof Parliament
in those days. With all his political
prejudices against the Congres: Party,
he can’t say that the Congress Govern-
ment hag completely neglected rural
development or community  develop-
ment. 1 think, it is an unfair charge,
an uncharitahle charge which was
made against the Congress Govern-
ment.

I would like io gquote some figures
here for the information of the House.
There are iwo aspects. One is, how
many villages are there in the coun-
try and the other is, what is the popu-
lation, There are 5,75 lakh villages.
Out of these 5.75 lakh villages, 3.1 lakh
villages are having a population of less
thap 500. When you speak of villages,
you cannot ignore the population; you
cannot ignore the topography of this
country and the scattered villages. A
population of 500 means 100 or 80
families. They are scattered all over
the country. It is only 6,333 villages,
as in 1974, with a population of 5000
or more. When you speak of villages,
it is easy to say that there are 5.75
lakh villages. But what is the popu-
lation of these villages? You cannot
ignore the fact that the population has
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jncreased rapidly when you think of
Indian economy and the National
growth, If you ignore these facts if
you are not linking the national growth
with the rise in population in the last
.30 years, I can only say it is a mere
ignorance.

I must draw your atlention to the
population figures, In 1951, the popu-
lation was 361 million; in 1961, it was
439 million and in 1971, it was 548
million and in 1976, it was 600 million,
When you calculate the per capita
income or the national growth, can
you ignore thig foct also. I heard Mr.
George Fernandeg with all his voca-
bulary and demagogy abusing the
Congress Government, saying that in
the Jast 30 yeavs, they did nothing.
There was the Community Develcp-
ment Scheme enunciated by the Cong-
ress Government. I heard 3 member
from the Janata Party abusing the
Congres: Government, saying that the
Congress Government  jgnored the
rural areag while formulating the Five
Year Plans. Isit-fair? there was a sepa-
rate Department of the Community
Development, There were the Com-
munity Development Blocks, —which
divided the country into blocks for
Development. In my State of Kerala,
a block means almost an Assembly
segment, There are gram sewaks,
gram gowikas, block development
officers, etc. and the entire planning
has been based on that. A block covers
rural arcas und the planning has been
done at the block level taking into
account the needs of the block con-
cerned. The block development means
the development of rural areas and
the rural arcas mean rura] population,
I was not o Member of Parliament in
those days. Mr, Morarji Desai was the
Finance Minister. Except a few, many
of them were party to the Community
Development Scheme, Many members
of the Janta Party should be proud of
what they have done, I am not abus-
ing them because they are in the Janta
Party, They were in the Congress
Party once upon 8 time, Of course,
some of them were in the RSS, That
ig g fact, 1f Mr, Charan Singh claims
that this is the only Budget, the only

attempt towards rural development,.
he is accusing himself because he was.
a Congressman, He was the first defec-
tor in the country; in 1967 he defected
to become the Chief Minister, It may
be his political game; I do not want to:
blame him for that, But he was the
first defector. The ulcer of defection
was injected into the Indian politics
first in U, P, in 1967 when he lost the:
leadership to Mr. C. B, Gupta; then he
defected and became the Chief Minis-
ter. Till that time he was a Congress-
map in U, P,; he waz a Minister. If it
15 said that from 1947 to 1967 for 20
years, the Congress Government
ignored the rural population then that
means, that Mr, Charan Singh was
also responzible for it, Mr, Morarji
Desai was also responsible for it; all
those who were in the Congress then
were responsible for jt, But I am not
prepared, for a moment to point and
accuiing finger at them and say that
they commitied a crime because no
crime was committed. Pandit Jawa-
harla] Nehru was one of the greatest
leaders of the Indian politics, he was
one of the greatest administrators
that we have ever seen, hec was
one of the revolutionaries that
India has produced; he understood
the Indian problems, the problems of
the rural population, and he wag in-
strumenta) to framing the Five-Year
Plan giving top priority to community
development  which  means rural
development, I can quote the figures
here. But I do not know how muchr
time yvou are giving me.

Anyway, the point of populationy
has been raised because you
cannot ignore that fact. May I
ask a simple question of Mr. Agarwal?
Do you think that you came to:
power because you posed economic
question to the people? No. Don't
think that people are fools. Yoy had
only one slogan,Nasbandi and Emer--
gency. Nothing more. You look at the
speeches that many of the Janta Party
members made during election, Still
you want to cash in on Nasbandi and’
Emergency from your political banks,
but you are bankrupt now. So, you had
only one slogan then Did you have;
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during your election can:paign, any
«economic slogan to say wnar the Con-
Bress Government had failed o the
«coixomic front? You had only
“Nasbandi’ und Emergency. Now what
g happening today? You are also do-
.ing the same thing. I do not want to
waste my time on Nasbandi. The Janta
Government is al:y taking into account
1he threat of population growth and is
Arying to contro} it, You have only

changed the rame from ‘Family Plan- .

ming' to ‘Family Welfare’, You have
only changed the name without any
substance, It is a ridiculous thing.
This ig all hypocrisy,

Last time, Mr. George Fernandes,
-with his demagogic utterances on the
floor of the House :aiq that the Con-
Bress Government had made 5,000
foreign  coliaborations but  their
Government had cleared only 300
coilaborations jn a year. If, i 30
years, the Congress Government had
made 5,000 foreign coilaboration:, it
works out, on an average, 150 y4 vear,
and the Janala Gvernment has macde
300 collaborations in a wvear! 1 can
understand if vou had reduced ‘he
number. But you have not reduced
it; you have increasei it., The
same Congress Government, which
entered into foreign collaborations,
introduced the FERA in this coun-
‘try making 40 per cent limitation
of foreign ownership, I can understand
if Mr. Agarwa) introduces g Bill re-
ducing it further to 20 per cent and
takes pride on that account, But you
have not done jt. Then what right have
you to criticise the Congress Govern-
ment's performance in 30 years? Mr.
Fernandes says that he will go for any
technology available anywhere in the
-world for this country. In 1947,
can you enlighten us, Mr, Agarwal,
-whether there was enough technology
in this country? What king of tech-
nology we had in 19477 We had no
technology. Naturally the Congress
‘Government had no other option
‘but to go jn for foreign tech-
nology. That is how the whole
progress has been made. I can come
‘40 our achievements one by one, but
‘T do not have much time. I wil] only
«come i3 the agricultural front, Many
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of the hon. Members; coming from
other States also know about the agri-
cultural development, the development
in food pioduction. In my State there
are irrigation projects and hydro-
electric projects, The other Stateg are
also having these projects, I am not
claiming, tor a moment, that every-
thing was perfect. But look at the
whoie investment which was muade for
agriculture in  the First  Second,
Third and Forth Five-Year Plans. The
food production in this country, in
those days, was very much less, it was
being rationed, und we were depend-
ing on PL-480 supplies. Mr. Krishna
Menon, who wa; criticised by the RSS
and other reactionaries in this
country, had always opposed PL-140.
Shri Krishng Menon alwayg took  up
the position that PL-480 would do
harm not only to the development of
india but will also harm the Indian
farmers, He wanteq that the farmers
should come out with vigour to pro-
duce more and more foodgrain: All
the time he felt that if we depended
on PL-480 what would happen to our
country later? So.we should completc-
ly stop not only PL-480 Funds but we
should completely stop the import
of foodgrains. The food production
hag gone up and we are now
in surplus, It has egone un  to
110 million tonne- in 1976, Witp water
and fertilisers the production has Eone
up. If foog production bhas gone up,
it i due to rains and if it had gone
down Shri Bhattacharyy woulg toke
to azitation and abuse the Congress
Government. This is the double stan-
card,

Sir, the food production has gone
up thercafter. We are self-sulfizient
now. I have no hesitation {o pay =2
compliment to the Indian Council of
Agricultural Research which had in-
vented , variety of seeds. It iy really
a great achievement of the Indian
Scienti-ts which is a contributinn' to-
wards food production, We have given
water_ fertilisers and that is why the
productivity has gone up, This is the
achievement in science and techno-
logy which the Congress Government
has given to the country. You will
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be zurprised to know that in 1851 or
s0 on.y 47 million rupees were spent;
in 1972—74 it has gone up to 2,500
million rupees for the developmoent of
science ang technology, What has
happenegd in agriculture? Now you are
in a vomiortable position on the agri-
cultury] front, 1 remember wn  the
floor of the House Mr, Filoo Mody
was accusing the Congre s Govern-
ment and condemned for its failure to
contain the abundance of production.
Funjab is now producing not only
wheat pbut also rice, Now they have
Lone to ~uch a stage that schavis and
other institutions have been given
holiday becau ¢ there ig no storage
space to storp the foodgrains, With
ail thy infrastructure provideg by the
Congress Government the production
Ba: gone up to 126 million tunneg to-
dav. it i1s not because of the Janatla
Covernment's coming to power, Can
vou imagine so much of infrastruc-
ture being provided? Why then you
g0 opn accusing the Congress Govern-
ment al] the time?

Sir, I remember jn my school days
! got g slip from the school when I
wayg studyving in IV or V standard in
order to get a piece of cloth and kero-
:ene. It wa. over, Now after thirty
vears, Congress rule in two vears’ of
Janata rule, the people have to stand
in queue for getting kerosene. Not only
that, Evepn the vehicleg have to gtund
in queue to get diesel oil, 1t was 1he
Congress Government which could
contribute to the production of the
onc-third requirements of o0il of this
~ountry. It has now gone up to 40
per cent of crude production in Gau-
hati, Assam as well as in Bombaoy-
High, Can you deny that thiz was
due tp Congress rule? Now you are
rationing kerosene. The reason behind
this you may say, is the politi-
cal turmoil in Yran, Even the Ameri-
cans said that there was no oil in
India. But the Soviet Uniop said that
there was oil available in India in
Asgam, -

Congreg; Government's achievement
was in finding oil in Bombay High
and in Assam, Otherwise, T do not
know what the Janatg Government
Would do, Even the small turmwil in
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I;aix made the Janaty Government
n..p'e ¢ and people have to stand in
qu. .. 1«0, tneir kerosene, They are
La....iy taig counl/y back to the 1949
po ition. They are claiming many
things, But, you cannot give kero-
sene to the people, That is because
of the turmoil in fran? Why go on
abusing the Congress Government?

Coming to budget I have a lot of
things to talk, after hearng the
speeches of the hon, Members aous-
ing the Congress Government. 1 am
proud of my veing a Congressman ane
thirty  vears of Congress rule, The
Congress regime contributed h ghly io
Science and Technology. You expect to
spen:! money in Khadi and Village in-
dustries now. That is becaute the Lon-
gress regime spent money already fer
other things. So. Sir, I am porud of my
party.

Sir. Mr. Bhatlachrya and his paviy”
always indulge in destructive activit-
jes The agitalions in the public =& lor
as weil as the private sector ruined
this rouniry. Thuir polcy is to have
agilatiop for the sake of agitalion Mir.
George Fernandes once said that 453
will bring about a railway strike on
the guestion of Le s thus resulting in
fall of the Congress government. Now,
he is there in the government for the
laust two years put he has not hieet
able to pay bonus to the railway men.
S:r. he mude this demand of berus
when the railways were running st &
loss and now when the raiways are
running at a profit they have not Leen
able to pay bonus to the railwaymen.

MR. CHAIRMAN: Please conclude,

SHRI VAYALAR RAVI: Lastly,
word about the economic pelicy. You
are trying to tamper w.th the Indiam
economic system. That will prove very
disastrous. You may remember, Mr.
Agarwsl. we criticised your gold pclicy.
Now, an ordinary citizen cannot get
his daughter married. Sir, 1 know of
Kerala there is demand cf ien to twen-
ty Sovereigns in each case of matriage
and a Sovereign costs one thousand
rupess. You have failed in your poli-
cies one by one. The results will be
disastrous if you tamper with the
economic system without a proper pee-
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spective of socio-economic goal. We are
sitting on a voicano, So, I appeal to
the Minister to have a realistic econo-
.mic policy.

_ Sir, IDBI has become an institutions
.of corrupt.en. I find only the relatives
.of some of the Direciors of the JDBI
are being appointed in different insti-
tutiong to. represent IDBI, Many
-cases have come in the court. Even
the government of Tamil Nadu {cok
-exceplion to the appointment #f a
Managing Director to a firm in Madras.
He was related to the Execulive
Director of the IDBI. I do not wani to
name him but his name you know is
Mr. Punja. Five of his relatives have
been appointed as Director or Mangging
Direclors lo varicus firms. 1s 1DBI1
meant for appointment of relatives of
IDBI directors?

MR. CHAIRMAN:
‘now.

SHRI VAYALAR RAVI: I am con-
cluding in a minute or so, Then, Sir,
When Janala government came in
power they removed some of the offi-
cerg in the banking institutions but, I
find they have come back from the
backdoor. The former Chairman of
the IDBI who was removed becaase ci
his alliance with the caucus has mana-
ged through the Industrial Finance
Corporation to become the Chairman
of Sylvania Lamps through the back-
door. Although you removed ‘he old
cauct s people, vet 1 fing they are
again operating the banking institi-
tions. Those are bad people. They
should not be allowed to be there.

Lastly, a word about match indus-
try. The matches are now beinz sold
at twenty paise each but according to
your taxalion proposals it ccmes to
seventeen paise, Due to coinage diffi-
culty this three paise is going to the
trader. So, when you were calculatling
your tax proposals you should have
arranged in such a way that it should
come to fifteen paise.

For the last many years the organis-
ed sector, WIMCO has not increased
the production. The demand for
matches is increasing every day in
the country. So, the cottage indus-
trieg must take up more and more of
production, They must be able to

Please conclude
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cope up with the demand. We must
encourage the cotlage industries
which do only ten per cent now. 50
to 60 per cent of the production is
concentrated only with one family in
Sivakasi. They are taking miore
money under your taxalion system
also. So, you must consider this
problem in al] seriousness. A little
more concession should be given to
this gector to fix the price of these
matches at 15 paise. I request Shri
Agarwalji to consider all the points
which I have raised and I also request
him to advise their Janata Members
not unnecessarily to abuse the Prime
Minister, Shri Morarji Desai, who had
ruled this country under the Congress
regime for quite some time. With
these words 1 conclude.
b}
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gar? wfgsrr SR FTET aE
A® & TAWIT T ¥ FIH F97 &
fao w1 gfaar @ 11 "
fasr wadY & gra ot ag oo
™ ¢ fy gt @y ®Y suw
s & fau wm w5 frafe &t
w ® IAST ¥ wrw 3@r § )
T e % A1q arqg § gy W
Fgal Frgar fa Swwy % cgmedr
orT o 3wy =Sfgm 1 omir wreEz
T ¥ A ¥7 g€ SEATROATY g
3 g gow freen @ foamd
Al AR HE FT @ET GTEr @
ITH T/ AT FKY qARAE FATA,
rzfax mura, sAFr age fawra
forr wtrar & 1 ¥faw wfeas @wev
Fr gater & faow ssarfaemy gTer
FLTL FT AFEAT FTT F T AT
SgRY 9T weer @ ¢ fmr smar
71 o & fo gfear eza fao
TAAH W UF Ao T UH. ITAT-
farrdy faggr famr mar fawy @
77§ ¥ AT AT AFAA g
gfeg 3% T WY INFT TEAEE
arg gfear & ¥ fogr mor o owiw
forr za gy FY faars faedT <@dT
0 owrerx ¥ a1 oF afuway s
ey foar sramafgw afs ST
a3 o f& ot 2wy Gy WAt
Y FElgat &7 gT qTeEr &Y &t

q@TY g9 %7 womy faw a@
Tt wr g Smmr fefa
R % |THY T & | WAT Jar-
T T FUT  ¥WQ AT A GG
T oAy § 1 e gHST Fwgr
AE A€ &F o
foqg wr ®E TR AW SAGT
ghosm  wrggY ®Y w1 @
TRT & 1 ¥ Ay AT ET A

HIT AR AW ¥ TR & W@T
feafs 2, we fum™ v asf &
WiFs 3@ S A1 TA AqT@ AT AeTAT
aray owr smasy fe o gl gwel
w7 mvEgq ofws § fagsr awv
qeq? RTAT q@IT F W@—F wqww
ATRT ¥H wEEey ¥ ¥W dE7 gEqA
aTAT WEAT | MW FAL OF AT
HTOFT EWTY ATHA | 1978—
79 ¥ Fw FfY A ATRAT FT IAAT
qdr wageqr we afe faafe faar
sto Ft wtaaw gfq safew sTReAT
gfa ad 2 gwIT 90 To FaAT WX
gfa for & fgema § 5 w9g 7099
&Y | wa 5 wg 70 ¥ F #f
oY sfs: wowT @ar wof ofvane v
Stga-ates 7@ FT ARAT g | 997
& 3w ¥ wer AWl A gAAT H FIRI
F mg AEEAY aga IW § =
g ¥ ger T W ara & #T
g

Tq 17 awe & GeAd Ui,
fw, FAET A qY §EES
qeri ¥ F faww ww owar @9
gmfag g&¢ & 1 favw =0 & Fuw
qu a4T B VR @ @gd gl
wwifag go & 1 wft S fF agaow
St & @%a frar § wgEw 1 W@
gt wmadr 1 & A wwmar wdw
swaT few @@ ¥ wedt ¥w Sl
N FEW BT T FT @A | Al
g% ¥ wAwd § faRe ¥ o
#lex W o= &@ @ W AfF
N i Ewafs g a_i 55 9X
T T § | T A F W
waig § foesy <t sifge | €22
e wThiiwa & Frq@ S WO



339 Finance Bill, 1879

qET AT W S ag
%T HIEw JUC gEAT g SEay
we X @y ¥ feg o=

wfowr & & g
¥ qix af ¥ dwT #T AEF 30
¥ FgTHT 80 FINT FL &
o€ & 1 ol & faq ot el e
@ ger wifgg | q@Er frafa
JON O F AT A AW FAv
¢ fr e ¥ &Y w1@ w1 fasme

EEEE

femr oy | d#sd dar TEX TTEIR
# W TEFEAT g 7§ I W
frraearor saTaT ST\

1 g
%ﬂii
Ef

£
’arg:fﬂ"ﬁ»:‘-'

-REE
.ﬂeﬁ'ip&
% I
3
¥
i3
2454

:

o 3
72
% 3P
;

*2 4
1&%%5&
1344~

PA

4 %ig

3?%%%%

g,ﬁ’
Tz
4
3,

APRIL 25, 1979

Finance Bill, 1979 340

4
14
2
iy
]
3

1

g

13443

ﬁ%%%

%agﬂ
Taad 3

13

E

3

34

135
|

ot SOLEE
113

+

R

3

11

EE
E

"y
El

113?{1
:

%

SHRI SUSHIL KUMAR DHARA
(Tamluk): This is the first time that
I am taking part in the debate on the
Finance Bill and therefore there is a
possibility that I may commit mis-
takes. To thig Finance Bill I should
give my all out support and I am
giving it. In its election manifesto of
1977, the Janata party declared that
in the economic sphere the Janata
party will give primacy to agricul-
ture and rural reconstruction and it
will continue to be the base of our
planning ang development. What the
Janata government have done in the
last two years, I do not like to men-
tion. But in this budget at least the
Finance Minister and the finance
ministry has rightly taken up this
particular point, primacy to agricul
ture, Due to that the entire budge!
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has been very much rural oriented.
Anyone who knows that will not say
that iv is a kulak's budget; it is notat
all a kulak’s budget. It is a budget
for the farmers” benefit and for the
benefit of the smal] industries, poor
people and weaker sections. Let me
quote some remarks which were pub-
lished in the ‘Commerce of Bombay
on 3-3-1979, just three days after the
budget was presented here:

“Mr, Charan Singh had made a
significant shift in the budgetary
strategy in three directions, a
strategy which, if pushed further
may have the potential of far-
reaching consequences, First, he has
tauxed capital-intensive urban orient_
ed production and has given relief
1, emp!oyment-intensive production
in the deceniralised sector. Second,
he has given massive relief to agri-
culturists who have adopted modern
methods of {arm production. Third,
he has laid specia] emphasis on in-
creased produetion and employment
in contrast to investment. If this
budgetarv sirategy is implemented
more vigorously the imbalance bet-
ween urban and rural areas may
be rectified over a decade.”

Now it is the question of implementa-
tion. Cecrtainly the budget itself and
its implementation are twg different
things. There may be a big gap bet-
ween these two. For the last 32 years.
we have seen many good budgets, but
in the case of implementation there
had been a very big gap. So our
country has been made poorer and
poorer. As a result of that, the per-
centage of people under poverty level
hag risen to more than 70 per cent. I
will reag another comment:

“Entrepreneurs and the middle
class in the urban areas must un-
derstand tHat they are no more than
the branches of the iree of the
Indian economy. If the rural roots
of the tree continue to remain
starved for decades, the tree will
withey way. The recent crises of
the economy could be traced to this

relative neglect of rural areas. The
fact that India with a population of

nearly 650 million people has a
market of oniy 60 million people
should also convince the urban
affluent class that its industries just
cannot prosper with such a small
market of restricted purchasing
power."”

There is no purchasing power with 80
per cent of the population living in
the rural areas. Therefore, our con-
sumer goods and industrial commodi-
ties eannot be sold and industries can.
not prosper, The big industrialists
and affluent people should understand
it. I had talks with some friends in
industry and big commercial houses
very recently after this budget was
presented. They were very much
critical of it and I tried to convince
them calmly saving that they have
earned much and now they should
look after the most poor people who
have been deprived for decades and
who should not be allowed to be de-
prived any more.

In spite of all this, the Finance
Minister hag made very significant
provisions for so many good things.
He has made a provision of Rs. 1488
crores for irrigation and flood control,
Rs. 1811 croreg for agriculture and
rural development and Rs. 254 crores
for special programmes in 2000 out of
3000 blocks, That means, each block
will get at least Rs. 12.70 lakhs. It is
not a small amount. For drinking
water, the Budget has provided Rs. 80
crores. Though we have in our coun-
trv more than 1.60 lakh villages with-
out any drinking water facilitiy, ?ret
this Rs. 80 crores will do something
for those villages. For rural electri-
fication Rs. 285 crores have been pro-
vided. = For Food for Work, Rs. 100
crores have been provided in this
Budget. But here, T have one experi-
ence in our State of West Bengal.
Last year, they got Rs. 1 crore from
the Central Government for Food for
Work, But to my knowledge, mnot
more than Rs. 25 lakh worth of work
has been done. I do not know what
is the fate of the balance amount of
Rs. 75 lakhs. The Finance Ministry
should look into it. Now,. they are
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providing Rs, 100 crores. There will
again be a big gap in implementation,
It should be looked into very care-
fully. When the Centre is giving
grant to the States of such a huge
amount, it shoulq also see that it
should be properiy utilised.

14 hrs.

We have announced categorically
several timeg that there is disparity
in the country. Chaudhary Saheb,
our Finance Miaister, has been fighi-
ing for rembving disparity belween
urbap ang rurai peopie, between rich
and poor and between upper class
and weaker sections. The disparity
should not be maintained or should
not be fostered in our country. But
1 have one experience . In this Bill,
the Government has not made any
provision to remove disparity between
the Government employees angd the
Government undertaking employees,
We have a good numb=- ot un<ertak-
inge and those have their cmployees.
1 shall particularly menticn abeut tle
house rent of the employees of the
Governmmenrt undertakings. On  2lst
June, 1978, the Vice-Chairman of the
Steel Authority of India wrot2 lo the
Chairman, Central Board of Divect
Taxes. In his letter, he mentioned:

“The steel plants of SAIL have
got their own fownships for the bhe-
nefit of their emplovecs. The resi-
dential accommorlation in these town-
ships is allott2d to the employees
both execulives and non-executives
against payment of monthly rent.”

In the third vara he has mentioned:

“Scaleg of pay and allowance of
executives upto the scale of Rs. 2100-
2600 were revised with the approval
of the Government of India and re-
vised scales were introduced with
effect from 1st January, 14975 Ac-
cording to the relevant order, the
house rent recovery from the execu-
tives who have been allotted quar-
ters by the Plants will be at 10 per
cent of the revised pay etc. etc.
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Now those employees haive been asked
to pay the house rent according to the
market rent; by payment I mean that
the.r income will be caiculoted, will be
as.essed, according to the market rent.
Suppose an execul ve is paying Re. 2ul
for his own unfurnished quarter, the
market rent of that quarter will Le
about Rs. 900 per month which
means Rs. 700 jaore per month or Rs.
8.000 per vear. which will be added to
his income and he will have 1o pay
income-tax on that Rs. 8,000 galso, It
would be a very greatl havdun, » on him,
At the same time, in the c.s» of Gov-
ernment servanls 1t is not so5. 1 am
no. saving that the  Government em-
ployees should be harasseqd for that;
my only request is that they should bz
L:eated ot par, because thev arve all em-
ploeyees of the samce  Cove nment,
though not strictly speaking Guvern-
ment servants.

Then, para 4 or that letter reads:

“Ag per the Rules Diameg by the
Government  for allotmen; or  Gov-
ernment quarters to Covermrent ome-
ployees, the rent is determincd as a
percentage oi the  badswe pay (it is
normally 10 rer cent but is lower
in the case of low peid em, lovecs)
or standard rent, whichever 1s lower.
srom the above it wouli be seen
that the same princigle is being (cl-
lowed by the Company.”

The last para reads:

“In view of the foregoing it is re-
questeq that in case of employees of
Corporations / Companies coaming
within the opurview of Income Tax
Ru’e 3(a)(ii) be treatedatparwith
the employees of th? Government for
purposes of determination of the
value of anfurmished resideritial ac-
commodation and no d'stinction be
made between @Government em-

‘ployees and the employees of the said
Pukblic Sector Undertakings/Corpo-
tion/Companies as pay scnles of the
employees of such Corporations/
Companijeg are determined with the
approval of the QGovernment which
also takes with regard to prevailing
wage structure in the Goverament.
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In any case, the perquisite value of
suck ‘furnished accommodation ke
c‘ermined at 10 per cent of the sa-
lary or standard 1ent (zs fixed under
FR 45-A), whichever 1s lower.”

In the Finance Buil] nothing is mentior-
ed about this.

Another point is vegarding convey-
ance. There are flve categories made
under rule 163(e) (ii);

(a) employees nol receiving anv
convevance allowanve (who wmay or
may not be :naintaining a vehicle);

For them a sum of Rs. 2,500 have keer
deducted from Lhe pay when the as-
sessment s made.  Bul, in the case oi
the other four categories, only Rs. 1,000
is deducted. This s a disparity which
should be changed or romoved,

The Choksi Committee has recom-
mended in Chavier V (Pma 1-5.9) that
“the standard  deduetion under sedtion
It(1)y may be caleulated at the uniform
riale of 20 per ceni at all levels of
sulary and the moneay  celng oy
be increased from Rs. 3,500 to Rs.
5,000.” This should be taken up.

Then, in para 63 or Chapter V they
have stated that in the case of an em-
ployee having the use of a4 conveyan- 2,
the limit gver the deduction under sec-
t.on 16(1) should bz raised to Rs 2,500
from the preseat limit of Rs. 1.060.
Further, in the cose of an emplovee
who is in receipt of conveyvance zllow-
ance, the ceiling chould be fixed ot
Rs. 5.000, This 1s the Report of Choks
Committee. So, we should aceept il.
Otfherwise the dispanty would be pre-
vailing.

Another thing 1s, we have 3 deficit
Budget of about Rs. 1.300 croves. We
can tide over the deficit. How? I
would mention a very unpleasant thing
Wwhich may not be relished by muany
beople here But 1 must meniion it.
We have blacx money of about 3s.
10.000 crores.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): He 3aid Rs. 10.000 crores?

In 1970 it was Rs. 2,00 crores and it
is growing at (he rate of Rs, 1.400
crores every year.

SHR] SUSHIL. KUMAR DHARA: Ac-
cording to Wanchoo {omrnittee Report,
it is Rs. 16,000 crores. However, the:e
is black money, It may te more or it
may be less, that is another maiter.
But there is black money. How to get
this money out? Our Finance Miris-
ter or Finance Ministry should give
sume soft-peddiing to the nwners of
black money and give so'ne sympathe-
tic consideration for them «o thal black
money may come oul. During the last
Y0 wvears we have failed to take out
that black money. Rlack llood is very
bad for health, g0 black money is also
very bad for the economi he:lth of
the country., If that iLlock monev can
be taken out and the deficit can he tiea
over. Deficit hudgel meuns price up-
rise. We cannot avoid thatl price up-
rise. So. if we wan: to get that money,
some method shou'q ke found out.  Ac-
cording to me. let the Goverrment take
decision that black rmoney be invested
as premium in the LIC or for the pur-
chate of any cerlificales of any savings
organisation or iinancial savings ovga-
nisation with the avorovil of the Re-
serve Bank. Then that sovine shonld
ge. same rebate in income-lax If thev
invest money in ,ural development, n
irrigation for Jdesaliration nf wafer nr
for any other savial service aclivities
recognised by the Government of India
then that black money may get some
tax relief and Govorsnment  will .ot
take any nenal inzasure  aza nst the
people with black monev, In this way
the bluck money ean come cut and we
mav have more resources for getting
funds Let me reauesi the Ministry to
think over this so that we can tie over
this deficit svstemn which is 11 vogue in
the country for the last 32 years.

With these words, I reques: the Mi-
nistry, through vou, to bear thig in
mind that we have alreuady invested
Rs. 1,500 crores in producing fertilizer,
the installed ~apacity being atout 20
lakhg metric tonnes. But thev are
producing 50 per cent of this, that is,
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10 lakhs metric {onnes a year. We
have 30 crores scres of cultivable 1end.
So, this production of fertiliser is very
insufficient. Only the gober gas plant
can be of great use. By gober gas
plunts we can produce at lezst 0 to
80 crores metric tonnes of manure
every year very easilyv., So. let me re-
quest the Finance Minister through
you to think over the establishment of
gobar gas plants in lirg: number
throughout the length ang breadth of
the country.

SHRI JYOTIRMOY BOSU (Djamond
Harbour): This is one of the most un-
usual Budgets, and the aulhors are
either quiet about its clear implica-
tions, or it js a part of g plan and
they have produced this Budget 1
am very sorry that it iy amounting
to throwing dust in our eyes in th:
name of revival of the rural sconomy.
Ritua] is inevitable in a capitalist
economy, but you are adding fue]l to
the fire and creating an alibi  wita
hollow assuranceg that the impact
will be negligible. The Budget has
earned the name that it is an One Per
Cent Budget.

A PTI survey dated 41th Maorch, i,
says:

“Consumers ail over the couniry
have begun to fcel the pinch as tra-
ders are charging cven more than
what the all-embracmg lev.es war-
rant.”

1 do not know how Mr Zulfiquarallah
will react to fthis news item. Official
figures admit that the rale of
inflation has risen from 2 (o &4 wer
cent and I feel that North Block js not
quite in India, !t 's oulside India, Le-
cause it has no reiation with the rea-
ity that is to pe seen in the couniry.
On the one hand, they are zbetting
inflation or crealing inflation, and on
the other hand, they are Lthemselves
directly increasing gprices. Take for
example cement, steel and coal. The
price of cement—] am falking about
the controlled price, not the black mar-
ket rate, which s 300 per cent more—
was Rs. 174 per tonne in 1968 and
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Rs. 412 in 1978, but agair they have
added another Rs. 20 to the controlled
price.

The price of steel bars, which is a
very important item amongst all ‘he
steel products, in 1973 was Rs. 1370
per metrie tonne arnd in 1478 it was
Rs. 2230. The present market price, if
you ask me, is Rs. 1,400,

Coal. at the time of nationalisation.
was Rs. 37.50 per metrjr tonne. Now.
although the official rate 15 Re. 64.90.
in Ahmedabad I came {0 know for cer-
tain that a tonne of rmetaliurgical coul
costs as much s Rs. 1.10M0.

The Janata Party maniferto cortains
pre-clection promises.  There is abvevs
A gap between promite and perdorm-
ance. The votars are the people wine
musl be taken for a ride. What did ot
say?  The garibi hatoo of 1671 ane
the Janata Party’'s monifeste have o
ne weighed in the gume tarsju. [osaiae

A New Economic Pobiev: Social
justive 1s not an ansteact conecpt o -
dicating good milentiong, bul ;5 &
basic philosophy which must Le frar
s.ateq into action and lead to the
welfare of the muasses on the rnd
ple of eqguality unl prosperily lor
an'n

Very brilliant.

“There cannot be ‘wo souviehes
rich and poor, in which the latler
category is mada lo  subserve the
goalg of elitism, censumerism and
urbanism. The Gandhian values of
‘antyoday’ and austerily must he ac-
cepted and implementeq if ithe vizi-
ous circle of {he poor lwrecoming
poorer and the ricw richer is o b
broken. Hence th=z Janata Party
affirms..."”

Then it also talks about “End Destitu-
tion in Ten Years" It is a very ueod
vote-catching gadget, but in 1982 you
heve to bring out somc¢ jargan. and
even then you will be hardly able to
bring 90 per cent of your chaps here.

The full employment strategy, pro-
mised of.....,
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SHR1 HARI VISHNU KAMATH: 50
per cent will be good encugh.

SHRI JYOTIRMOY BOSU: I said,
90 per cent will not be able to come.

The present Deputy Prime Minister
and Finance Minister shows concern
for the rural population. But strungely
enougzh, the corporate sector, which is
making unprecedented and fabulous
profits at the cost of the weakest mf-~-
tions ©f the societly, has been left un-
touched.  Simiarly the  rural  1ieh,
piling money, have not only remained
untot~hed tut huve been given a bhonus.

Now vour  Economic  Survev of
7T-78 says (puge 51, para 8.23):

“I'he predemiziance of Jow incomes
and poverty in the rural areas should
nol muke us overleok e faet that!
income distribution in rural areas
also in uwneven and that there ate
well ot farmers who da not pay direct
laxes and who rece ve a number of
azrrcultural inputs at concessional
prices,  Therefore, wavs should Lo
devised to muke this section also io
centribute its f{uir share to the ex-
cheguer.  Otherwise.  the  countsy
would not be able to move forward
sufliciently fast At the same umu
care should e taken to ensure tha:t
such taxation does not act as a dis-
mcunl,ve'to higher production.”

What is the cxisting provision for
beiping the rural rich? If you read the
Econcmic Survey of 1978-79. it says
(al page 8):

“Despite these development, nsti-
lutional credit stil! meets less ihun
half the amount of agricultural cre-
dit actually needed. Moreover, a
greater part of such credit goes to the
relatively better off farmers. There-
fore, the share of the small and mar-
ginal farmers which is already 37
ber cent in the direct credit ny
scheduled commereial banks is to be
raised to a.minimum level of 30 per
cent.’ ‘

WM Wg, ARG, A WITF
g feraly E{‘ foare & Q !

I expose these things and you are
threwing dust in the eyes of others. 1
will now come to how the cornorate
sector, the multinationals are oeing
fattened. 1 will quote one company to
start with viz. the Union Carbidy,
which has got its tentacles all over the
sphere. The profits after tax snd the
net fixed assets of Union Carbide India
Lim:led during the 10 years ended 25th
December are as follows:

1969—PFrofit after tax Rs. 316 Jakhs
1978 —Profit after tax Rs. 504
lakhs.

Net Fixed Assets—1969-—Rs, 1883
lakhs 1978—Rs. 3693 lakhs.

Approvals given by the Reserve Bank
for remittances nx the Company dur
ing the ten f{inancial yvears ending 3lst
March 1978 are as follows:

Dividend—1968-69 : Rs. 28,47,263,

1977-78 : Rs. 1,32,67,800.

On Technieal know-how  accouat,
they kave sent out 50 per cent moce
than what they huve sent out earlier.
The multi-nationais plunder money o~
abutled and their sphere of activily 1s
mostiv the consumer goods, which aie
high prefit-ylelding and low prioriry
areas. They are producing sub-steng
ard goods and  this Government has
becoms a silent spectator. Take for
example, Hindustan Lever, which deals
in most of the consumer items. The
tolal {atty content in their soap. which
was agroed to be 72 or T4 per cent by
a Committee where a representa'.ve
of the Hindustan Lever, I think, was.
the Chairman or at least a Member,
has been brought dewn to 54 per cent.
This is in regard to the toilet svap,

T WM, A1/ FLETAT FT,

& TE Wi gaT Hoag |
only the other day. in Ghaziabad, in
their factory an oil tanker was caugal
with adulterated oil for the manufacs
ture of Dalda Now in this country, if
you are willing to spend money aud
engage the best of lawyers and if you
can move in the ccurt of law I would
not call it a bribery or corruplion in
judiciary. Then you can get out of’
anything. I am not surprised that they -
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have been able to get out of it. But
the fact remains that this Company
was caught red-handed in possession ot
adulierated oil for the producticn of
vanasnali,

Coming to Hindustan Lever; the
profit in 1972-73 was 969.48 lakhs: n
1975-76. it was 1506.92 lukhs and in
the current year, it is much more. |
have been wriling to Parliament tnat
the Parliament Library must have Lhe
latest Annua! Reports and Profit an
Loss Accounts of nrivate sector com.
panies which have the paid-up -apital
of Rs. ! crore or more But it has been
deliveralely ave'ded because we can
not get readily such figures which we
must know.

Tuke, for examnle, Cigarette \fanu-
facturers, like, India Tobacco Co. Thev
are eroying a total monapo.y  and
middiemen dealing in tobacco had a
windiall proiit of Rs. 60 crores last vear,
I wrote to the Finance Minister tor
mepping up all this w ndial] profit or
force them to reduce the price to bone-
fit the consumer, But nothing was
done hecuuse the India Tohacro Co.
lobby is evervwhere with plent:  of
money and other amenities wailing for
the peaple in  power who can enjoy
themselves wnd  fatten themselves ta

fleece the pcor farmer and the Joor
consger,

In the current Budget there is »n dil
time record taxation and deficit fina:rc-
ing of RS 1335 crores. The new tax
imposts amount to Rs. 0665 crores ana
in the next four years, these wii,
amount 1o Rs 2600 crores. You can-
not dispute it. I am giving actual
facts and I am charging you. As ra-
gards additional taxation. the target
for five years is Rs. 7750 creres and in
the first two vyears alone, twosthirds
has already been imposed. In the cur-
rent two years, the Plan outlay will be
~only 1/3 of the or'ginal targetted
amount which is bound to create ;nflu-
fion. You cannot escape it. Last year's
deficit financing plus this year's Jdeficit
financing has added fuel to fire, Ynu
have no rcontrol over the economy and

you are running a hand-to-mouth
operziior,
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Regarding transfer of money from
the Centre to State, of the total Jdevo-
lution, in 1978-T% 4t was 40 per cen..
Why s it in 1979-80 when they are
demanding grea.er autonomy and more
economic pcwers you have the courage
to reduce it to 37 per cent? I am ala-m-
ed to read in papers that you are now
wanting to prune the Siatle plans. The
pretext is that they have not been i-~le
to raise their resources. But you have
got the inasler key lo the eniire econn-
my of the country in your hands aad
veu are flogeing the State Governmenns
to raise the resources You lell us
from which source wi. they rawse the
resources. They cannot raise resources.

Now, let me ialk abhoul expor! su-
s dies, how you are firawing ou! money
and what disastrous policies you ure
follewing. 1 quote:

“According to an official report
recently quoted, ¢ cash pssistance
of Rg, 1.15 lakhs was given [or the
export of a commodity which hkro-

ugnt In a4 Eross totul of Rs. 3.88
lakhs, after using imported mater-
ials worth Rs. 3.79 lakhs. The cush
assistance  of R: 1.15 lakhg was
thus given for a net fo-cign ex-
change earning of Rs, 4.000 or 3 470,
which meant an implicit rate of Hs.
245 of cash as-istance for each dol-
lar earned.”

You tell us what sort of economy
is this? I have many more things to
say., But I do not want to take the
time of the House on this.

Regarding the rural rich, out of Rs
1500 croreg lent by banks in the rural
areas, Rs. 1200 crores have cornered
by kulaks only: Rs. 240 crores hive
pone to marginal farmers and merely
Rs. 60 crores have gone to landless
labourers ang artisans. Tuty relief
on dievel pil anq fertiliser means
benefit specially to the rural :ich
How many poor peasants own pumps
and tractors? How much fertiliser
is he able to buy? Kindly make 2
trip to the eastern region and Madhys
Pradesh area and count the number
on your finer tips ag to how many
tractors you will find in 5 district and
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being made to emsure remunerative
prices for wiculturhts a.nd, as a re-
sult the small and the marginal far~
mer ig becoming poorer end poorer.
The groewers of cash crops, like to-
bacco, sugarcane, jute cotton are be-
ing fleeced from year to year, every
year, by the industrialists and the
Government is g silent spectator,

In the Janata Party manifesto be-
fore the electiong for vote catching,
you promised that the difference bet-
ween the highest wage and the lowst
wage should be 1:20 and you wanted
to reduce it to 1:10. What have you
done zbout that? The vote is over;
you have been brought into power
and, therefore, you kick them and
you do not allow them to come in-
side.

What are your banks dojng? The
bankg are failing to  maintain the
statutory liquidity ratio. Why is it
$2? Coming to Indian bankg in pu-
blic gector and private sector and
foreign banks in the private sector,

and, against the specific directive of -

the Reserve Bank of India, this con-
stitutes a penal offence.

I wculd like this to be covered in
your answer as to what action you are
taking against these offenders. How
good you are to big houses! Kapadias
ahd Kohinocor mill people swallowed
Rs. 28 crores belonging to the Central
Bank of India. The Central Bank had
a paid-up capital of Rs. 17.4 crores.
Not only has the entire capital been
wiped away, but also they have taken
another Rs, 10 crorés with them.
Kapadias are still at large but you
cannot touch them because political
parties with your philosophy canaot
live without them.

Mr. Minister, your senior collearue
proposed two Committees for finding
‘out the impact on govomment a:mendi-

769 LS—12,

ture—results and financfal effect on pro-
ductivity in regard to the various re-
liefs and rebates given. through taxa-
tion. Mr. Minister, we are sick and
tired of Commmees and Commislions
Do you know what the Taxation Law
Committee of Parliament of which I
happen to be a Member, had to face?
You will find from the Note of Dissent
that your bureaucracy refused to proe
duce certain documents and, as a pre-
text, a false statement was made. All
the time by your bureaucrafs, your
back?seat drivers you are made to tell
a lie on the Floor of the House, and
then face Privileges. As I said the
other day, Mr. Pranab Mukheree said
the settlement grant was Rs. 840 crores
while it was only Rs. 200 crores. About
fixing responsibility they say the gentie-
man has gone back to the State cadre
and they cannot touch him. Why *ake
the steering and sit in the front seat
when you don't know how to drive?
There are cases like this. In the case
of the Taxation Law Committee, if
you go through the Note of Dissent,
you will see that they refused to pro-
duce documenfs. The same thing hgp-
pened to the Wanchoo Committee,
What was the outcome of the Wanchoo
Committee’s Report? In its interim re-
port it was said vigorously that if you
want the economy to be on a sound
footing, demonetisation was the only
answer. But you dare not do that be-
cause your coffers will go dry and you
cannot run your political establish-
ment.

The Expenditure Committee s an-
other joke. It is an asylum for retired
bureaucrats. Since Independence, I
understand that no less than 22 Com-
mittees have been appointed to enguire
into Indome-tax, Customs, Central Ex-
cise etc. But, improvement apart, they
were unable even to stop detericration:
in our economy. Recenfly the Bi*ia
and Big Houses Enquiry Committee
after spending 185 lakhs of rupees dur-
ing a’'period of nine years, pulled taeir
shutter down. And you have grace-
fully done it. Why dont you go aind
célebrate it that the Big Houses Com=
mission has been done away, with.
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I find in the Finance Bill an amend-
ment, a very imporfant amendment-~
from our point of view it is causing
concern—to the Income-tax Act regard-
ing Settlement Commission, It is tased
on Choksi Committee’s report, I have
nothing against Mr. Choksi personally.
But to whom does Mr. Choksi stand
for? Is he not a proxy for Mr. Paikhi-
wala? And to whom does Mr, Palkhi=-
wala stand for? I wrote to the Finance
Minister that the recommendations
were highly - controversial and that,
without a proper debate in Parliament,
nothing should be dene. But so far
nothing tangible has been said. In fact,
Choksi substituted for Palkhiwala. I
regret, an inspired report was pianted
in the press prior to the submission of
the Choksi report and the unseen nand
of Palkhiwala, who stood for big busi-
ness, multi-nationals and vested In-
terests was there, Please read the
chapter on remcval of disincentives to
non-foreigners {o invest in India to find
out the truth of the statement. Mr.
Palkhiwala himself created many
trusts. The major recommendatiorns
were about relaxation of restrictions
placed by Parliament, righf from 1941,
when Mr., Morarji Desai was the Fin-
ance Minister, to check abuses by big
industrialists through charitable trusts
to aveid payment of taxes. The Tyagi
Committee, the Law Commission and
Parliament—each—deliberated  about
the Income-tax Bill of 1961, but failed
to stop this misuse. The glaring case
was Lok Shiksha Trust. The Choksl
Committee recommended deletion, not
involving the carrying on of profit. The
famous Beach Candy Club of Bombay
is considered in the eye of the taxation
people, an organisation for charitable
burposes. So, scrap the Choksi Com-
mittee’s recommendations. It is only to
feather the nest of the rich people.
The Settlement Commission is another
racket. It is theoretically not meant
for interfering in cases where conceal-
ments have been detected and penalties
imposed. Originally the Income-tax
Act provided for this. If a Commis-
sioner feels that there is a case of fraud
or concealment, the benefit of satlle-
ment should not be given. He could
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object to entertainment by the Settle-
ment Commission of such application.
I am horrified to see the amendment
in the Finance Bill; it means that evea
if the Commissioner says ‘no’, the Set-
tlement Commission can admit the
application. What are you after, kindiy
tell us. Even if you do not tell us, we
can understand what are you after. ¥
can give an example the case of Mr,
Bhattacharya of Calcutta who received
a huge commission from Westing House
for supply of substandard thermal
power planis to the West Bengal
Electricity Board. The Incometax De-
partment never enquired about this
also. We wrote to so many people
When the matter came up before this
House, his hcuse was raided and his
involvement with one John Drubo was
revealed. He jumped bail with the
connivance of one Jaspal Kapur, o.ae
of the persons of the Indira caucus.
Mr. Bhattacharya’s house was raided.
The Commiss.oner objecied to his peli-
iion being entertained by the Settle-
ment Commissicn. You have to teil us
why it has been ruled out. What is the
consideration which has made you rul?
it out? Strangely, the Finance Minis-
try is filing an appeal to the Supremic
Court against the action of the Settle-
ment Commission, its own crealicn.
The amendment should be withdraw:.

Now, in the new budget, we have
Rs. 865 crores of taxaffon, mostly in-
direct taxes. In the corporate sectlo:,
they have left scot free parallel earn-
ings in bonus shares. There is exten-
sive tax evasion. If you read the re-
port of Central Excise Self Removal
Procedure Review Committee, in the
chapter ‘Evasion’, on page 112, you
will find all the details. ..

MR. CHAIRMAN: Please try to cou-
clude.

SHRI JYOTIRMOY BOSU: I am not
reading it, Sir, I will take two more
minutes.

Sir, about the indirect taxes undet
which the poorest. people, the weakers
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sectiong are groaning, even if you are
able to collect a fair share and realise
that, you would have besn able to
reduce the taxes. But, you are follow-
ing the capitalist path of development,
a system under which, you are helpless.
You cannot do anything.

Now, we would appeal that you
please consider this that all the items
of commonman’s use should be freed.
Instead, you should have taxed the
luxury items, the items that are uvsed
by the affluent sections of the society,
(Interruptions)

Mr. Minister, are you aware that the
Executive Beard that you have created
in the Ministry is enjoying powers to
reduce or completely waive the taxes
through notifications? Are you aware
of this? The Public Accounts Com-
mitiee, hefore emergency, when I was
the Chairman of that Committee, de-
tected in one case the I1.C.I. (Imperial
Chemical Industries) and Synthetics
and Chemicals where they got customs
exemptions amecunting to about Rs. 340
crores. Mrs. Gandhi had granted the
exemptions, of course, for g considera-
tion.

Now, ten days before the Election in
1977, concession of RS. 1.76 crores was
allowed through an executive notifica-
tion cpn import by Ahmedabad Mili, a
Tata concern. Kindly go through it aud
the reply that was given. If you call
for the file, it will reveal the considera-
tion behind the unjustified concessicn,

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): I have
removeq that order,

SHRI JYOTIRMOY BOSU: Please

cover it in the reply. I shall be’

grateful.

SHRI SATISH AGRAWAL: I am
saying this on the floor of the House
that I have done this. It is about
Rs. 1.40 crores of concession,

SHRI JYOTIRMOY BOSU: The
India Tobucco Company, a multina-
tional obtained a huge concession on
19th of March, 1977. If my informa-

tion is correet, the exemption was
granted by Shri Pranab Mukerjee, I
am told that the amount wag about
Rs, 90 lakhs, Plense find out as to why
this was done. This is the role of
bureaucrats, In this system mere
change of Government does not affect
them, It is a collusion between big
industry, big officials and big politi-
cians. It continues unabated. There-
fore, Mr, Minister, coming to the
budget, your budget has added fuel
to the fire. The groaning millions are
worst victims of your budget and there
are many avenues for taxing the
affluent provided you have a political
will which you are lacking, The Janata
Government js no better and no worse
compared to theid predecessor and, on
economie issues, they are just as bad
as the others. One small thing is about
your taxation policy on matches will
throw out thousands of people from
the match industry, WIMCO workers
have no wcome to Delhi because they
feel that they are going to be thrown
out on the streets and they will starve.
I appeal to you for averting this.

SHRI SHAMBHU NATH CHATUR-
VEDI (Agra): Mr, Chairman, 8ir,
this budget, as it has been presented
by the Deputy Prime Minister, gives
an additional thrust to the policy of
the Janta Government for reorienta-
tion of the countries economy,

Sir, the philosophy behind thig
budget has been enunciated by the
Deputy Prime Minister himself in his
booklet which says:

“As an Economist has very cor=
rectly said, India is a rich country
with poorer people. That is, we have
enough resources to provide our men,
women and children a fairly decent
living. But the vast millions of our
people continue to be as poor as be-
fore and, in fact, in some respects,
poorer than others.”

...“The answer to the Indian
riddle—the riddle of massive deve.
lopment or developmental.
potential and massive poverty—lies

in non-utilization or the faulty mode
of utilization of our physical and
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human resources. Poverty, un-
employment and disparities of in-
-¢ome or wealth are not an accident
of development, They are built into
the mode of development we have
adopted, Modernisation of produc-
tion has taken place in India in &
circumstance of simultaneous moder-
nisation of consumption. Industriali-
sation, important in itself, was
capital intensive with the result
that, even for the massive in-
vestments, relatively fewer peogple
could get jobs,

As a very eminent economist put
it: “Large scale industries in our
private sector, which mainly cater
to luxury consumption are, so to
say, an agglomeration of tiny island
of riches surrounded by a vast sea
of poverty.”

Sir, he goes on to say:

“This man appear to be terrible
indictment of our planning process,
but this i no more than some re-
alistic stock-taking of what has been
achieved and what that achievement
has done to life styles in India—is

life style of abject misery massive
unemployment on the one hand
and a life style of conspicuous con=
sumption on the other.”

It is against this that the Finance
Bill and the budget are directed. The
Finance Minister has taken three
measures, First, he has taxed the
capital-intensive urbap oriented pro-
duction and given relief to employ-
ment intensive production in the de-
cenitralised sector. Second he has
given massive relief to agriculturists
who have adopted modern methods
of farm production; and, third, he has
laid special emphasison increased pro-
ductiofi and unemployment in contrast
to investment. This is designed to re-
ctify the imbalance between the rural
and the urban areas. It is a shift from
an economic strategy which cohcen-
trated ‘more on pseudo-modernisation
than meéting the buasic necessities of
the poor.’ o

Sir, the question that has to be
seen is whether for implementation of
this policy such massive mobilisation
of resources through taxation was call.
ed for and is going to be utilised in the
proper manner, It is for the first time
that since the coming of the Janata
government that we have abandoned
the theory of pecolation which meant
that if there is a higher growth i.e,
the total national product goes higher
up, then its benefits will percolate to
the people—to the lowest and the low.
liest. That theory has been exploded
by experience, After thirty years of
planning we have come to a stage
where we find that despite massive
investment, poverty and destituteness
and large scale unemployment and
under employment persist, also there
are shortages of basic materials, coal
oil, electricity, cement, gteel etc, which
go into the production of almost all
the industrial goods. Where there
are surpluses there is glut in the
market, ag also is demand recession,
because of lack of prchasing power.
There is, therefore, widespread sick-
ness in industry which persists. About
8,000 small units, 300 large units are
stated to be sick. How long can our
development processes go on in this.
manner? These massive dozes of taxa-
tion, in good measure, touch the
pockets of the poor who are living
below the poverty line. The number
of those people has increased. We
have to reconsider whether the path
which we have followed so far is the
correct path which can take us to one
goal of eradication of poverty and un-
employment, The question is, what is
the justification for these massive
dozers of texation. It is true that we
had hitherto reached only upto the
black level in our planning process. It
is now for the first time that we are
looking to the needs of lowliest person.
We have got the antyodaya program-
me. We have got the programme of
integated rural development; we
have got the programme of
minor irrigation works. We have got
the small scale and cottage industries
development programme which will
promote employment for our youth
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All these rural development program.
mes will provide facililieg for the poor
‘vho are living below the poverty
line so that their condition may be
improved, The social infra-structure
has yet to be built up, like education,
health communication and soon. Of
course, this requires heavy investment.
The benefits of these measures, how-
ever will take some time to materia-
lise and reach the people. But the im-
pact of the budget on prices will be
immediate. Because of the imposition
of indirect taxes on articles of daily
use, the common people have natural-
ly been hard hit. It is not a question
of urban or rural poor. High prices
will hit both the rural and
urban people  equally, whether
it is kerosene or matches or
soap or other necessities of daily life.
Parclically cvery item has into the
excise nel. The hon, Finance Minister
may have been able to redress the
imblance between the urbanp and the
rural poor, But the imbalance between
the urban and the rural rich and
the rural poor remains still unredres-
sed, For the concessions given in the
budget will not benefit the poorest who
use neither tractors nor tillers nor
power. Their jmplements are gimple
with which they do their cultivation.
Their funds are very small. So, most
of these concessions that have been
given in indirect manner are likely to
benefit the rural rich and not the
rural poor to that extent. The ques-
tion therefore again arises whether
such heavy taxation was desirable?
Could the resources not have been
raised oherwise than by imposing
this heavy dose of taxation? The first
question is about the Government
expenditure  itself, Of  course,
a Committee has been set up to go in-
to it. But Committees take time to
give their report and tecommenda.
tions, as Mr. Jyotirmoy Bosu has poin-
ted out. We know it for a fact that out
of the benefits of the monies that have
been provided in our plans barely
2/3rds it may be only half, that actu-
ally reaches the poor. Sc¢ while the
Finance Minister has taken steps to
tut production of luxury and Ssemu-
luxury items of goods, he should also

show sufficient courage to curb Gov-
ernment consumption, During the past
two decades, Government expeundilure
has risen frem Rs. 2500 crores or 17
per cent of G.N.P. in 196061 to
Rs. 27000 crores or nearly 30 per cent
of G.N.P. today. In other words, Gov=-
ermmment Expenditure appropriates Re. 1
worth of goods and services out of
every Rs. 3 of goods and services pro-
duced. On top of these budgetary
deficits of both the State and Central
Governments, it contributes {o irfla-
tionary pressures. The stale of the
economy is thereby undermined by
huge Government expenditure and
deficit financing. The fact that bud-
geted defieit itself is a matter of con-
cern and it shows a tendency to rise
at the end cf every/year. The curceit
year is now expected to close with a
record deficit of Rs. 1590 crores, com-
pared with the budget estimte of Rs.
1071 crores which underlines the con=-
tinuing inability on the part of the
Goverment to effect the much needed

economy in Government expenditure.

Sir, the general impression iz that
while the fruits of develcpment have
been clearly visible in the prolifera-
tion of the bureaucracy and its high
standard of living, they have been cor-
spicuously absent from the life of the
common people of this country. Some
70 per cent of our children still go to
bed hungry every night.

The cther point is about the massive
investment in public undertakings
which is not yielding sufficient return:
this year, it is showing an overall loss
of 14 crores. I wonder how long this
continue at the cost of he tax payer.
One wonders at times why some of the
other Asian countries have male good
while we have lcgged behind. Mr. Les
Kuan Yew, the Prime Minister of
Singapore raised this question. “it {3
pertinent to ask how is it that the Asiun
countries like Japan, Hongkong, Tai-
wan, Thailand and Malaysia beave
achieved success while countries pro-
fessing socialism have failed to produce
satistactory results”, These small coun-
tries, which have not the same re-
sourced that this country has, have -
made much better progress and em-
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nomic development than we have beea
able to do. We have to review our
policy as to how much curbs and cor-
straints we should place on the indus-
try. The Government have ample
fiscal and regulatory powers fo curb
and crush any waywardness on the
part of the private secter without tak-
ing over ownership of their unde-tak-
ings, particularly the efficient oies.
The private sector should be allowed
to function in a manner which gives
them sufficient scope for the exercise
of its initiative and skill.

15.00 hrs.

I would like to make one more poiul.
Apart from the proliferation of bure-
aucracy there is widespread corruption
everywhere and unless something is
done to root it out, nothing is going
to reach the common man. He is at
the mercy of the officialdom through
whom we seek to confer the boons of
welfare on them. As a matter of fact,
these boons become curse when they
descend from the files into the fields.

Finally there is need to change our
ideas about development. We are
using the non-renewable sources of
energy which are very scarcve, thatis
why we are confronted with shortages
at every stage. We have itc have a
new approach to this question. Tha
sirength of this approach lies in that it
is aimed at not only the regeneral.oa
of villages but also the regeneration of
science. So far the stress has been oa
taking technology to villages in which
the farmer was conceived as the pas-
sive recipient of instructicns; and the
thing to be doled out: was technology,
that is. a set of practices, possibly
evolved in another environment. n
stead, the emphasis inherent in the
suggested approach is on making vil-
lages the bastions of science. Ques-
tions relating to science will well up
when there are efforts to unravel the
mysteries of recycling in its varied
forms and the endless variety of intec~
relationships woven by inhabitants of
the soils and the plants. All these
questions will be stimulated by the
demands of a truly sclentific agricul-
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ture and the needs of remodelling a
village society in a way which Is not
repellant to Nature. This is a way
which does not destroy, but gives scope
to recreate, an eco-system cn the basis
of partnership between man and Na-
ture.

With these words, I couclude,

o qgwa wew (dE)

gwmfa wgew, & ag e g fF
forr a® & www ¥ gy WX
T F gt Ad, T AR AN
g 9El § O IT FT ATET 2
W FE AR_A aT FH  AVHAT §
T A §oAaww w fogw g fE
TAF FT & AT IH 7 7 6T gA
o &Y gTT g1, IW F TATL Fearw
W faww & @w w1 A 9w
g gRQ Iwfa &< 1 Ad ar
FER W AE FwdY | aHE F
fee @g oGwTEwEE g, oar
I FAT I

15.04 hrs.

SHRI M. SATYANARAYAN RAO in
the Chuair.

fFr ag @@ a& w an
¥ 8 & dnm ww v f& g
g A W ¥ Iw AT ¥ A G |
7@ ar e ag fF g § ¥ weer
¥ ot W v @ geh 1 faA
T WX @, T ¥ gF g7 arl
o9 ¥ 90F WO AEY W 9 q8)
LR A B SR SR S
a owgan g ) oWt Y Emw 9€
g—og & e et ¥ afge
g% ®iX ag WY dmr = ar @
gt wfegg a1 | der e ¥ T
¥
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O TR ¥ T W ¥ @ aga
waq W, & @ oF SwmEer @
T owgm | Ay afEw wve-
2fevor wd Y fo ¥ 9@ @
E:

“The Committee finds that Air
India spent Rs. 20.74 lakhs in 1974-75
Rs. 22 lakhs in 1975-7¢; Rs. 22.8)
lakhs in 1976-77 and Rs. 29.90 lakhs
in 1977-78 in providing perquisites to
46 of its executives drawing Rs. 2,000
and above.”

AT AL AT 9T F I T TR
gfeemd & | wgr o 8 o
fge ox 3Fw @war 3, IV g2 A%
ez WX, dfFq F7 T § R
frem @ 3% AR ¥ 3@
AFTT §, WTIHT T[T dgd T8 TE
2139 a‘m‘r qg FaArar § W
§® @ H A a@err § | oww
TERr WY W A

*“The average annual value of per-
quisites per officer in India is of the
order of Rs. 33,000 to Rs. 38,000 ....
In other weords, the value of per-
quisites enjoyed by each of the ex-
ecutives cost Air India as much as
Rs. 3250 per month in 1977-78."

T TEH AR 9qT A dv @ ¥
fraar smar &, feady ox &= s
W frelt v & ot
T AT 9w\ W 9 T o
1T mafl @ g wife T
ot qgfe =g o< w= A A
st &
‘“The expenditure on perquisiles
enjoyed by ...."” I will not mentioa

his name, He was the chairmaa-
cum-managing director.”

Foam ot v 1 T e
tfear queomew ¥ Wrchv-sg-aw-
fwe )

’Jll»e[

“was of the order of Rs. 81,905 in
1975-76; Rs. 89,111 in 1976-77 and
Rs. 91,796 in 1977-78. The former
managing director .... out stripped
him by spending as much as
Rs. 88,772 in 1975-76, Rs. 82,817 in
1976-77 and Rs. 24,910 during lhe 1
months prior to his retirement in
July 1977.”

forrraa &Y oY § wTAT /T WY
IR ggv AR Y @A
waar fear afew so ww
e oy )
frg =@ HFomar g ?
U qAqHC TH AT
ot difac wifeed
& ok IAd @ IEEd WY fa

2
P

i

aﬂiﬂ

15
it

13

“The chairman is allowed fto use
petrol upto 250 litres a month while
other executives are allowed 160/200
litres. The rates of recovery for all
these facilities are “a ridiculously
meagre” Rs. 150 a month from the
chairman and Rs. 75 to Rs. 100 from
others.”

W I® ¥ A § WR =g W av
wafh 98 IHT R 9¢ w7 @ &
gt a@ gL et A o gwmr
THEY A AT grew ¥ Ak ¥ off qaAr
g

WY AT w9 @ AT GRS
T MY Rl g et R ee H A 7

qrarg e g e dr A ¥ wgr mvd

fr ofigwer & g wwfmal Wy
g7 ¥ qrrEAY grg o o g o g
Y 9\ 9T TXEE F2 TR AT
q< faer W & 1 w9 & g AT oY AT
gt 2 fv MEfeY @ arit wow w@x
qg¥ ¥ aga v t § e ey 5y
g7 @ ¥ T W WifF gETw
ot ok WA AT ST O @ gy
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ﬁﬂ{l’ﬂgmﬂhﬂ“m
g % o vagiee dew far § A
% & W qgT A% € AT 9% T WY
ﬂwgﬂ'ﬁi‘nﬂf‘fﬁ?ﬁmtﬁmﬁ
TR FT T QUi ER ¥ A
T < TF T TC AATH AT g2
X E AT £ | TR Q19 Ay
NEfad T £ a@ag gxdaE
a3 At iz aT T fF w7 A
weufaar 39T § & AIW F9T ¥ AW
Y Ft o T w7 AvrrETES AE feaT @
T @ 98 wqEwT AfqS  qrAT "reT
TE A AT IT 3 T ¥ AY 97
W T 9 qT I FAT I T & I
e & 9 fr qrefaet T & wman
& wfew que 347 7 a@ w9 A
SUTRT qET 9T 9TgY 31 =i gufey fw
o afge a3 m@T & 1 A9 2 geaf
FT AT AR & Fiw o foar g 1 w4
Ty T sravd Y @ oS IR
AT & BT F w9 HoA HAFOEAT A
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SHRI K. LAKKAPPA (Tumkur): Sir,
for nearly two decades I have Heea
representing my constituency in tie
legislature and 1 have been observing
every year after the conclusion of the
budget, the Finance Minister ceremoni-
ously introducing the Finance Biil aud
getting it passed by the majority. This
kind of conventional introduction aud
passing of the Finance Bill in a grest
country like ours should not be doue
in a very righieouys and customary
manner unless certain improvements,
suggesticns and certain directions are
contained in the Finance Bill. Yester-
day I wag hearing the great Deputy
Prime Minister and Finance Min.ster,
No. 2 in the Cabinet, announcing small
concessions with great pride in his
mind that he was making the budgel
more progressive. First of all, T wolid
like to know whether the financed of
the country are sefe in the hands of
a person who is not even an expert in
finance. I will not eall him by aay
rude word but he is a quack economist
and with his rustic background, he
wanted to piease the electorate, But
there are no land reforms, no progress
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and no pragmatic approach. On the
whole, the budget presented by hum has
been criticised not only by this side
but even more vehemently by the other
side. They have also stated very cate-
gorically that this present Government
"£37ed 119t JO OJSOFIUBW Y} PI[aq Sey
ultimately belying this great counmy.
This is the outcome of the budget and
the great Pinance Bill, even after the
small cancessions announced by him.

For many years, in the matter of
mopping uyp resources and avoidirz
wasteful expenditure in the various
min;stries, several ways and means of
introducing a change have bLeen sua-
gested by various commitlees. The
great committees have metl, deliberawd
wasted time and money and even the
mest pragmatic and  progressive aug-
gestions made by them have not hess
implemen¥ed. This is how the §rances
and the economy of this country a.»
in a complete mess and in shambles.
Take even the Choksi Commitiee. tne
Jha Committee and other commitiees.
From oul of the various recommerdu-
tions made by these expert commitlees,
we have not yet picked up certaa
good proposals in order to make a
meanitgiul change in the Finance Big
and some structural changes in the
taxation methods. This is not my view
but the view of experts. The Minister
of State for Finance has made a sta‘c
ment. There is a news report saying
Rs. 70,000 crores taxation effort n th:
sixth plan, Every year the taxation
system is crealing strain on our olan-
ning and the planning economy of tiis
country. We have introduced a sertain
planning system. All these planning
systems have been completely sroded
because every budget is not in con-
formity with the planning objectives
envisaged for a planned economy of this
country, Therefore, o balance this,
to suit the needs of the Planning Com-
mission, you are resorting to hotche
potch knitting and tailoring to moat
the needs of the bureaucracy. The
Planming Commission which operates
and ultimately the Ministry which
operates. This is how the Budget of
this country has been framed fer
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méral years and it is no exception for
the last two years also. Therefore,
Mr. Satish Agarwal reportedly told a

‘Seminar in New Delhi:

“But the frail of spirit or the weak
of heart need not get frightened, We
have it on the authority of the puo-
lished Draft Five Year, Plan 19786—
83, of the Planning Commission that
‘the Central and State Government
resources at existing rates of taxation
are expected to contribute 12.890
crore rupees, while additionai re-
source mobilisation by the Centre ard
the States by way of taxation is ex-
pected to bring in 13,000 crores. In
other words. the share of tax reve-
nues, both Central and State in
financing the Sixth Plan, wiil aggre-
gate 25,890 crores. Qf this 13,000
crores are to Lz securel through
additional taxation imposed during
the period of ‘he plan.”

I do not know in what taxation
measure he is an expert. I know that
he is a brilliant advocate. A brilliant
advocate in a court is relevant. But
he is arguing his case in a different
court ir the peoples’ ccurt where 80 per
cent of the people are rural. illitera‘e
and unfortunate under-dogs of in2
country You have to prepare a Bud-
get for them.

There are many notiong prevailing
for many years in your bureaucratir
system and you are parrot like repeai-
ing the same figures given by them.
And you are mopping up the resources
by additional levies and more taxes in
this country, But I want to quote one
example. In this Budget, Rs. 200 crores
have been provided to the Ministry of
Education for adult education. This
is the education system that this preat
mgn, Mr. Chutider has created. He
comes from Calcutta. Probably, he
Wwas a prefessor there. Now, his career
has been spoiled by becoming a Minis-
ter here. Even he cannot reply to many
of the questions that we put to him in
the Parliament. The politica] conspi-
racy of the Janata Party is being erter-
tained, irfluenced, introduced and alsa

translated into action hy providing this
Rs. 200 crores to the ‘ghatakwad’ of
RSS camp. They are your Janata Party
ultimately. Therefore, they hsave to
be fed at what cost?—at the cost of
the poor people. By taxing these popr
people, you want to infilterate a politi-
cal organisation. You want to misuse
the tax proposals for yeur political put-
poses. Will you kindly reply whether
this money has pot been infiltrated
into the RSS camps? When we raise
this issue, there is no answer from the
Government. This is not the spirit in
which the people voted you to power.
But in a negalive approach you have
come to power. Now, the Janata Party
is tottering. Their days are numbered,
This Government cannot run in this
fashion. This is how the monev is
being squandered. This is how the
entire money is being misused and
abused.

The Minister further says:

“The draft plan’s dependen2e on
Government borrewings is also guite
considerable, As a matter of fact,
recent or current experience suggesis
that {he Government may plan to
mobilise somewhat larger resources
through small savings and inarket
loans than is anticipated by the f£lan-
ning Commission.”

Because the Planning Cemmission
requires a planned economy, yocu have
your Budget proposals to show direc-
tion to The Stateg and tc the Centre and
to different Minisiries. But where
does the Planning Commission stand
and where do the taxation measures
stand, these have to be considered.
There is a vast gap between taxation
measures and planning. The Staites
are not allowed to function. The
States are not given full powers to
raise taxes; nor are they given flnan-
cial help to complete the projects
which they have already taken on hand.
In my State of Karnsgtakea alone pro-
jects costing Rs, 150 crores are pend-
ing, awaiting allocation ¢f resources
by the Central Government. We are
not getting any benefit for the money
we have already spent, Because of
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the delay in implementation, the cost
of implementation goes up and there
is additional taxation to cover that in
the Central budget.

Take the utilisation of aid, All the
resources have to be utilized, the eco-
nomy of the country has to be prepar-
ed and given a direction according 1o
the will of the people of this country.
But the question iz whether the Gov-
ernment has got a will.

You have not come forward with any
land reforms. You say this is a kisan-
oriented budget. How are the kisans
benefited by this budget? Take the case
of the small cultivators. Their re-
quirements are very few, like a bag of
urea costing Rs. 5/- or a little kero-
sene. You are not able to provice
them either. You say that the velro-
leum prices have gone up. So, you
are introducing ration for kerosere.
Then how can you create wealth?

Then money cannot be generated un-
less there is investment, and invest-
ment is not possible without savings.
Take the capital gains. Three Finance
Ministers, including Shri T. T. Krisn-
namachari have changed the taxation
system. The previous Finance Minis-
ter, the present Home Minister, under
whose regime people are slaughtered
now—aftter cow slaughter, now people
are being glaughterad—' gaig that the
exemption should be abolished by the
present Finance Minister.

1t jg said that there will be a tax
holiday for the small scale indusiry,
there will be labour-oriented
and industriai-oriented programmes
and the whole country will
be ruralised, and not urbanised.
In spite of all these tall  pro-
miges, unfortunately, this sector is
suffering very much. It is said that
there is a tax holiday for new entre-
preneurs. Today you are allowing the
multi-naticnals and foreign companies
to have re-grouping, because there is
a lot of milking there. You are driv-
ing out one group and allowing an=-
other group to take its place. The
present Government is helping the
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multi-national to regroup themselves.
What is the tax holiday for the new
entrepreneurs? You have now abolish-
ed it. Then you say you are labour-
oriented. What is happening in
WIMCO match factory? They have
given me a long memorandum.
which I will pasg on to
the  Minister. I dannot refer
it in my speech. The hosiery industry,
the beedi industry, they are all suffer-
ing because cf the bad economic situa-
tion which you have created. There
is genuine suffering, so far as these
people are concerned, while people who
invest money in  unproductive work,
like black-marketeers and hoarders
wil} get the benefit. Sir, this is rele-
vant and I would like to quote jt.

MR. CHAIRMAN: Mr. Lakkappn,

you will have to conclude the speech
now.

SHRI K. LAKKAPPA: This amouant
cf 500 million roubles and also other
foreign loans advanced for develop-
mental activities have noi been utili-
sed. They are not only utilised. The alu
minium project and other power inlen-
sive projects are slill pending without
the money being utilised and 3»ven
when we burrow money for tnem and
put it in the projects, still the projects
are net coming up in time and the en-
tire money is not utilised. It is not a
great shame for the economy of the
country and what are the reasons for
all these amounts not being utilised?
When the question was put on this
last time, the Minister told that he was
not in a position to give an answer.

In this connection, I would like to
read an extract from the Eecnomic
Times dated 15th December, 1877:

“In the case of the goviet Union,
for instance, the entire 250 million
roubleg aid offered remains unuti-

lized. The Finance Ministry is SO
desperately on the look qut for

rupee-backed projects that it has
suggested that out of 250 million,
200 milion may be used for the

Rs. 800 crore aluminium project.
The External Affairs Ministry I8
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opposed to thiz suggestion because
the aluming project is part of the
production operation programme and
foreign exchange for the project is
likely tc be earmarked by USSR as
and when the project comes through.
Moreover, even if the suggestion of
the Finance Minisiry were to be
accepted, it would not solve the
problem of non-utilization of Sowviet
aid because the alumina project will
take at least two more years before
it can absorb the 200 million rouble
aid suggested for it by the Finance
Ministry.”

“A comparison of aid utilization
during the two years 1975-76 and
1976-77 shows that there was a drop
of Rs 300 crores. For instance there
was a big fall ip the utilization of
aid from EFC countries.

The prcblem of creating rupee re-
sources is engaging the attention of
the Government. A section of offi-
cial gpinion has come to the conclu-
sion that the solulion to the problem
would lie in increased resort to defi-
cit financing.”

Therefore, I would like to say that
the manner in which the Finance
Ministry is handking the Budget in its
preparations ang in the operations for
the last two years is not only not
conducive to this country, but at the
same time it is making this country
not progressive and it is destroying the
edifice that was built for the last 30
Yyears. By all efforts the present gov-
ernment wants to destroy it for their
political ends. I knoyw that the hon.
Minister is capable of answering in the
Parliament and I know he will argue
well. But I think now young men may
be coming up in politics. So, I request
him to kindly take into account the
progressive thoughts and ideas from
whichever section or from whichever
party they come. You  kindly con-
sider these things and see that some-
thing is done in this regard.

With these words I conclude.

N TR wred  (TdaT)
wamfe wgew, & faor @ ot W
graETe AT gt § R ewd qEw

SN W a FT ¥ g fFar Ay
w ®r W § oAy A W Fedr
FT NATG HL@T § | TG G WIqEw
T wwa AT goe § foredy 7wl &
wETAT AT Y W WA FT TATH
frar § sC guw fag fawr wefr of
aqr faer damw & foadr o savd
& oy ag A g gEEr e
T qE ? WW a% 75 EAIC HOT
g qAw AT ¥ @q fvw oaw
15 §ATT FUF T gfewrs axex &
FATET AGT | GFA TE-H€  IUW TN
2w ¥ fawfva g% | sw-wTE™
FATY WA | 9 §¢ qrAT LWA AN
@ afF T ow F@r WT A
At g g v qEr Jar awdl
™ o fyw gFua & g ol oF
frar & =1 #Y f& w0" F1 GTHT
¥ wdr wuwfeaat #Y, @ g ot I
ow Iywtea & fr wror s fgwoe
TMFT 2@ Y 5 FAOT d FUT T
2w & w17 & AT ag Fwrd =gy
AT Y | I AT FERT T AGY
STgAr AN WX A FA ISTHT
q& o ag qGdr e HIT EIX AEE

& fou OF wwEET O HLGE N0

TH LI & §IHA §HET W4T
Y | 38 &1 fame & qraeE WINg
wr ) g f5 gw ¥ F 60-70
Fredt iy T A @ FARKE ?
w1 7% wd) wg § {5 wrw W) Faw
20 stfawa 0 TR # aed £ WIT
g0 wfawa wmr il Hwed § ?
wr g s Y T o oEieo
WIS TAT qEAr § AG BrE wEH
i, = T Af), Nf ¥ T
FIeE™ T 7 I% fog w1 FE7,
gfraftd aff § | s TW a<g W
waeqr g @ fafew &1 3 €@T
¥ 7 W wmrea wfRETd



383  Finance Bill, 1970

A B T s 9% W
P F79 T TR g1v T g 7
forig A g1 T aF oy e
fF ag wigl w1 7w §, T wgd w1
IheT &Y M€ § AT TG DB AT
* THE §, T3-3§ SATIFT TR 70
—ag faegw g Par) =
as 80 wfawa wwar #1 faFe 7
g1, A% wufg wf wudr 59 9%
4% ¥3 sasr@EiH wa fFaar g
JATEY FL IgEY ®E @Id A gr
wafY w7 T 5w T w7 frgre @
ghr | gEfee faw damem 7 AT
AT qUEF Fr FIFIT T EE AT w7
wuter fogr & f5 wiEl £ A 7we
HTA, oF «&T TEAT F1 KT TG JqT
wgdl ®1 A F@W 1 ATFGT FO
B i (i A0

FIFT RWiFET F qafaT 1950
51 & orgr wal # FTRO®FIA ATY
afewl #1 afa safes oragdr 198
¥ AT o A@E AT K FTH AV
ITAT FT 399 TTAT 400 F F{F
qr | 1977-7g ¥ 5g feafq g€ 5
wEt § FA wTH ATl AT ATEAT
198 & 92T 196 ¥IC 1@ TE TafF
W § FIW FTH AT FT OATARAT
399 @ ®EFT 813 ¥IC &I L |
TAT WL WES F FIA FIH ATHT HY
STHEAT FT gATT T TEA 1 A
2 ¥ 9T 9g W IAEL 1 WK 4 FT
&Y TAT | TEA WY WETAT W W
¢ fe wiql o frg wprT @ 9qET A
7€ §, 9 SR’ sam 3t frE T
® I o o€ {1 wEl #
N B2 ww F I ags,
agY,  wff, gaT AR A
Tl A g7 W) osTRr gy
T § O\ wF qT $ wTX qed w7
B T gt § e ot e g

APRIL 25, 1979 Finance Bill, 1970 384

f& 1951 ¥ &Y 1 WX 2% wAwE
T IIAFH N F I 4 Y
T ) gEA Y WA Y A4 T
€ 1| QAT grag ¥ fg@ qaw & A
THT AT AR TG WIT TWRAAY
TS § AT AT AT F AT @Y
&1 qars fFwar war g garde wiw
ff f& wravas T80 97 FT WX
wZ oy faar qar ¥ wqdr Q@A NI
¥ 31.45 FAT % B F7FGNT F)
WIT & 9T IFIA 16.29 I3
gz e w¥ 1+ ¥ gamar § 5 afz
gursr wewfw feawor soAr S
X, sexrfasrg St v A fear
giat @t faa .o & <1y 9gx 78 =rfgg
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Ag &1 9g FTH AT ALY AT qE AN
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T AT & /19 & WA £ §
AT 3T ¥4 wAT aqr fam d4y ofr F1
T a9 & fay gaw ¥W@r g
PROF. P. G. MAVALANKAR (Gan-
dhinagar): The new Finance Minister's

Budget this year has been his #rst
full-fledged exercise in ttying to use the
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well-known economic instrument pf the
Annual Budget to promote the politi-
cal social and economic philosophy
of his and of his Party in power
But the budget and the full-
fledged eXercise which the
Minister has gone into, although they
contain many good and even ncble in-
tentions and I welocome them all--I
am afraid that I am bound to add that
they ure alsc combined and couplea
with many in-buil  hindrances and
handicaps.

I do not want to make a complaint
that the Minister of Finance and Depu-
ty Prime Minister is not presen! in the
House when the House is discuss:ng
the Finance Bill

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): He is indispos-
ed.

PROF. P. G. MAVALANKAR. That
is why I am not complaining. I hope
he will berecovering very soon, but if
he were here, I would have liked him
to answer some of the questions point-
edly which I am trying to raise,

Choudhury Saheb wrote a book which
was  published last year  entitled
India's Economic Policy. A Gandhian
Blueprint.” When I saw the book I
bought it and read it twice—once he-
fore he hecame Finance Minister and
the second time after he became Fin-
ance M nister—to find out what has
been done, new that he is in power, to
put into practice what he has, in a
very romantic style, put into this book
“India’s Eccnomic Policy”. 1 am pound
to say that the book tries to give rather
simple solutions, if not simplistic golu-
tions, to India’s compiex economic
problems. This is not to suggest that
the book ig not worth reading, But the
point is, the attitud e to the whole
problem of using financial exercise to
transform the Indian society from a
mass rural, poor, sick and depraved
society into a modern, new, Scien'!
fically and economically develop
society is a Herculean task and I don’t
think anybody who undertakes this
task can afford to have a mere simplis-
tic or simple view of these problems.
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Choudhury Saheb Is a simple man
and he described himself yesterday as
a farmer's son. But I find that his
strong likes and dislikes have not
merely ‘crept’ into the Budget but, 1 am
afraid, his strong llkes and dislikes
about many matters of public life, in-
cluding financial maters, have ‘got
hold’ the Budget! I would not have
objecte¢ if they had merely crept in
but they have got hold of the Budga*
and, to that extent, this Budgel is some
what prejudiced and has some pre-
meditated intentions.

Now, look at the dose of taxat.on.
The dose cf taxation that he has given
is of course partly to meet the budget-
ary deficit but, even after the taxation
he hopes fo get only six hundred and
odd crores and so, even thereafter, the
deficit runs inte many more crores.

Now. what has he done? Not only is
the dose excess!vely heavy and terribly
widespread, but the point is that the
excise duties are hoth erratic and ex:
cessive. What happens is, when the
Finance Minister begins to have an
eve on a number of commodities, the
manufacturers of even those commodi-
ties wh.ch have escaped his notice—
either deliberately he has avoided Lhem
or unintentionallv—increase thei
prices. I can give you the example of
the malch-box. Of course the mecha-
nised sector has been taxed: excise
duty iz there and it is gecod, becwuse
the non-mechanised sector should get
promotional facilities and develop-
ment. But even those units which are
in the non-mechanised sector have in-
creased their prices. They have also
increased the price of the matco-bux
to 20 paise. “Wimco” has raised ih2
price by 20 paise, among others. S0,
what is the difference between a taxed
item and a non-taxed item? Have
Gevernment no agency to find out what
items are wrongly taxed? Have they
no control of any sort to ensure thal
customens are not unnecessarily and
wrongly charged or unjustly charged
by the fact of the manufacturers rais
ing the prices because, in the same
field or in the same sphere some taxes
or excise duties have not been levied?
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This problem needs to be probed nte
more seriously by the Government
because from year to year I notice that
whenever excise duties are levied, the
prices of even those commodities on
which duties have not been levied
begin tc rise, and Government seem to
be helpless about it. They say that
they cannct help if prices are risng
because of the tax. They also say thatl
they cannot do anything f prices are
rising even though those commodities
are not taxed. How can you have the
consumers taxed in a double way—cCn
both taxed items as well as non-taxed
ilems? I want the Government 0o g2
into this.

If I had the time. I would have gone
into the interesting paragraph from thie
book of Chaudhuri Charan S:ugh
which 1 have mentioneq earlier.
I that book he says how
indirect  taxes put an extra-
ordinary burden on the consumers.
But after wriling that paragraph, when
he became the Finance Minister, 1 am
afraid, he has forgotton the consu=-
mers. The burden on them is not cnly
large enough, as he has mentinned in
his book, but it has been phenomenal;
the urban poor, the rural poor, the ur.
ban middle class and the flxed income-
group people cannot bear this burder.
Therefore, 1 would like the Goverament
to go into the question of extensive
excise duties creating all kinds of
harassment, including harassment io
traders and manufacturers. Some-
times these excise duties are put in
such a way that the consumer, in the
last analysis, has to pay three or four
times because everybody goes on 2d-
ding the excise duty to the commodity
with the result that the thing be-
comes very expensive, This also needs
to be look into.

Of course, I welcome some of the
tax-reliefs which the Minister gave

earlier and also welcome
another smal] bunch of
tex-reliefs he gave yesterday. I

should have thought that the Fin-
ance Minister would wait for an-
nouncing those reliefs until the
debate was over. Why should he

i

have announced them earlier, unless,
of course, as I would like to believe,
he has a third and final lot of giving
reliefs? If that is so I welcome a
good start and a better finish at the
end of the debate on the Finance
Bill,

I am glad that he has given some
relief to the people who would get
money because of capital gains. I
am glag that he has mobilised those
people whi will get the capital gains
to invest that money ip rural deve-
lopment projects. I had already sug-
gested—the Minister will recall this
—that jt may gp into public invest-
ment, for rural development. 8o, it
is good, But I do not know whether
the sacrfice that he is asking for is
good, especially when the period is
seven years and the rate of interest
is 7.5 per cent, Perhaps, that may need
some kind of sympathetic examina-
tion, if not thig year, may be the next
year,

I now come to price stability. The
DAVP, on behalf of the Finance
Ministry, hag produced some book-
lets, which are telling us what kind
of a situation is obtaining in the
market. In this  booklet—Meeting
Everyday’s Needs at Stable Prices—
the wvery first paragraph is to be
challenged. The paragraph savs:

“Government has succeeded in
maintaining general price stability
and an easy availability of most
of the commodities.”

As regards the latter, namely, ‘easy
availability’ of most of the commo-
dities, I wil agree with the Govern-
ment that most of the things are
available. But it would be wrong to
say that the things which are avail-
able are available at stable prices. In
fact, many of those commodities
have become more expensive in
the recent months. Therefore. that
claim cannot be accepted. I say this
because, if the price rise is not chec-
ked—and the price rise is a reality
—then this phnomenon of rising
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prices will ultimately damn and is practicable—you imp] t
destroy the Janata Government. fully? y mplement them

You will recall, ag I do, that my
maiden speech in this hon. House on
14th November, 1972, was on an Ad-
Jjournment Motion by my friend, Mr.
S. M. Banerjee, who had given the
Adjournment Motivn on rising prices.
That was the subject on which I gave
my maiden speech, and I am sorry
to say that, after nearly six years or
more, I am constrained to sound a
similar caution today. If this new
Government, if the Janata Govern-
ment, do not take effective, concrete
and timely steps for seeing to il that
the price rise is checked and check-
ed sufficiently, then they will also
go the same way ag the earlier Gov-
ernment had to, that is, they will be
opted out by the people of this
country.

Now, the Minister says that prices
have not risen compared to the
world figures. In many countrieg of
the world prices might have ricen
more than they have risen in this
country. But how can we get a
consolation? Because, after all, the
comparisong are odious, Even
statistically, it may be true that India
hag been able to maintain g certain
price stability. None-the-less Indian
consumer cannot feel satisfied by
your telling him that ‘All right you
look at the other countries and be
happy and then console vourself that
you are payving less here’ After all,
what is important jg this. This kind
of comparison may help and satisfy
the statisticianss, publishers and
printers of the publications, But, it
will not satisfy the consumers, That

is my point,

Now, 8Sir, you will see that the
taxation structure hags been gone
into by various Committees—Wan-
choo Committee, Choksi Committee
on Direct taxation ang the Jha Com-
mittee on Indirect Taxation. I would
like to say, why not government go
into those recommendations in e
more sensible, serious ang rational
way and see that whatever ig practi-
cable—I think a gooq part of them

About governmenta] expenditure 1
want to say something. I am one of
those who believe that all kinds of
Committees are not good. But some
Committees have got to be appointed
as otherwise Government cannot
function without proper und careful
studies by those Committees. Gev-
ernment jg going to appoint a Com-
mittee or a Commission to g0 into the
governmental expenditure ang to
see that Governmental expenditure
goes down. That Committes must
work in a record time. By spending
lots of money, for example, on
Commission Jike Sarkar Commission
ang other Commissions wherp crores
of rupees are spent. the result is not
only zero but it is minus. On the
question of governmental expendi-
ture I want to say that those who are
appointed are not with high salaties
and higher perquisites. That only
makes y mockery of the whole thing
The poor man iz being cheated and
you make a fun of it. It ic a most
intolerable situation. The gap bel-
ween the very rich ang the very poor
iz all the more increasing. I would,
therefore, like you to make a begin-
ning in changing you, life-stylcs,
The life-styles of V.I.Ps, Ministers,
the M.Ps the MLAs must be
so tuned that we give an example In
modest living ang high thinking and
concrete acting,

With the remaining few minutes at
my disposal, I would like to touch
upon the Ministry’s Key Role because
it does involve taking crucia] and
major decisiong in regard to coordi-
nation, allotment of limiteq re-
sources, and in deciding right priori-
ties anq ensuring prompt and proper
and judicious implementation of the
same, If that is so then 1 would
like to say that the Finance Ministry
must be more energetic in thig regard.
Two more points and I have done.
That is sbout the relationship bet-
ween the Ministers and the Secre-
taries angd the higher officials. T find
that barring a few exceptions and
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barring ¢ few honourable exceptions,
by and large, our Ministers gre
neither applying their mindy ner
they are finding any time to look
into the flles and In deciding on
time and on merits. I would like to
say that the result is that, in  the
meantime the bureaucracy merrily
goes on and with more powers. This
increased power of bureaucracy must
stop.

Finally, I would say that there
are certain favourable factors like
the food surpluses, foreign exchange
reserves and economic growth rate
which is slowly but steadily growing
and is better than what it was. We
should take advantage of these eco-
nomic factors and tackle the basic
problems which are still  starting,
and starting more and more into our
eyes—the problems of poverty, di-
sease, ignorance and unemployment.
If these problems are tackled, then,
I am quite sure, the new Finance
Minister and the New Deputy Prime
Minister will have achieved some
concrete results.

If not, I am afraid, it will be a mas-
sive exercise in futulity. I am one
of those who believe and it must
be said—and I say it with a great
agony—that our Deputy Prime Mi-
nister and the Minister of Finance
and his colleagues the other Deputy
Prime Ministey and the Prime Mi.
nister should sit together and sort
out all their major and minor and
petty or whatever their problems and
difficulties may be, thein ambitions
and whatever, and settle *hem once
for all. Then only this country can
have a sensible, good and effective
government, and then only the peo-
ple's problems are solved effectively.
We are sick of this politicking and
in-fighting and I am bound to say
this on behalf of the toiling millions
of this country, because their voices
must be reflected on the floor of this
honourable House.

v wwiw wem (W) ;)
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SHRIMATI PARVARHI KRISH-
‘"NAN (Coimbatore): Retired Govern-
ment officers and Class—I officers are
-coming under ‘special category’.

-
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SHRIMATI PARVATHI KRI-
SHNAN (Coimbatore): Mr. Chair-
man, Sir, yesterday, 1 was listening
to the speech of the hon. Minister of
Finance. 1 was reminded of the
saying of Alaxender Pope. He said:
“Blessed is he who expects nothing
for he shall never be disappointed.”
Yesterday, pre-empting the discus-
sion on the Finance Bill, a most un-
usual procedure was adopted by the
hon, Deputy Prime Minister by an-
nouncing further tax concessions at
a time when he was introducing the
Finance Bill Obviously, it seems
that he has decided to close his ears
to the debate even before it took
place. Otherwise, if he had all this
in mind, surely the final announce-
ment should have come when he is
replying to the debate, because al-
ready this budget has shown what a
bankrupt budget it is. This is not at
all a budget. This is a bankrupt
budget of a bankrupt government-—
one concession, then another conces-
sion, then one more concession and
so on. In practice, even before the
budget comes into being as a totality,
you start changing here and there.

Now, firstly, I would like to refer
to one thing and that is that the
bureaucats sitting in the Secretariat
had Indicate, according to the Press,
that the increase in prices would be
to the extent of just 1 per cent. And
yvet within a few days of the budget,
everywhere the prices started going
up of the essential commodities,
apart from petrol, diesel and kero-
sene. Kerosene, in my opinion, is
an essential commodity, particularly
in the rural area about which the
Deputy Prime Minister is naver tired
of speaking. where the hon. Minister
of Energy has not been able to reach
and give electricity, how do the peo-
ple in the rural areas lit their huts



407  Finance Bill, 1878

and houseg at night, may I ask? Do
they just do it by Aladdin's lamp or
something like that? Not at all. They
have to use kerosene and, therefore,
I consider that kerosene should be
considered in our countiry as an es-
gential commodity until such  time
as the Minister of Energy is able
to bring all energy under his con-
trol without it being ervatic as it is
today in almost every State in the
country—both coal and electricity.

Take the case of prices of eszential
commodities in my State of Tamilna-
du, The rise in prices, after the
budget on  9-4-1979, was like this:
Take cabbage. This i a vegetable.
In case the Minister does not know
and perhaps he doegs wo* know. It
was from Re. 1 to Rs. 240: carrot—
from Rs. 120 to Rs. 2.40; tomatoes—
from Rs. 1 to Rs. 2 a kilo This is
supposed to be 1 ner cen* (Interrup-
tions) I am talking about Tamil-
nadu. Obviouslv. vou are as igno-
rant as usual about the South. Beans
—from Rs. 1.50 to Rs. 2.40 a kilo?
bringal—from Re. 1 to Rs. 1.20 a
kilo: There the summer comes ear-
lier and therefore the prices oo
down earlier, Groundnut oil—Rs. 7.80
a kila; refined uil-——from Rs. @ to
Rs. 10 a Kilo black gram—from Rs, 4
to Rs. 4.45; T dp not have to tell you
about what has now beccme virtual-
1y a national dish—iddlie and ¢osa.
They cannot be manufactured without
blackgram which is a very essential
commodity, I am sorry, this is what
is happening in spite of you or
bsecause of you.

AN HON. MEMBER: This is in
South.

SHRIMATI PARVATHI KRISH-
NAN: &So, this is what is hap-

pening.

Once the price goes up, it ig com-
mon knowledge and commoh sense
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in a capitalist economv Mke ours, they
do not come down. Therefore, a tra-

ders’ budyet is being sold to us as
rural oriented budget. I can see
hardly any rural orientation in it

Similarly. we had expected that
Chaudhur1 Charan Singh weculd at
least come lorward and indicate what
measures would be taken to prevent
further black marketing and black
market money being generated and als)
what measures will be taken to mop up
what is already existing there it is
said to be to the tune of Rs. 14.600
crores. Nothing is done about that.
Instead, turther loopholes are beng
opened again in the mname ol rural
development. Because, you are oiviag
tax rebate, income tax rebate to the
corporate sector for carrying out so-
called ward of rural development or
for contributing o rura: ceveicpment
training on programmes that have oeen
approved. What is going fo e the
mointoring machinery? We know wh:i
happened last yvear. In the name of
rural develonment money is siphoned
off. Will you please tell me what
monitoring you have done to find out
whether this was a worthwhile exercise
or not, to find out whether you are
going to gel adeguale returns in terms
of development by giving such a tlax
rebate. No such picturce is there in
the Economic Survey nor has it been
given by the Minister. Ii is common
talk that this is precisely a method by
which the cerporate seclor can generat®
their black money. We know that the
corporale sector has gone into the agri
cultural sector. Today you have capil’
alism in the agricultural sector also;
those people are not being taxerl toiay.
On the other hand, there is not a wesd
about land reform, not a word anaut
what employment schemes are going
to be drawn up for the rural peopis.
On 20th March you witnessed here &
great sight all the newspapers said that
it was historic not seen since Inde-
pendence. Over flve lakhs of agricul-
tural labourers came to Delhi; tbey
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+were mest peaceful and did not disturb
the social or economic life of Delhi.
Though five lakhs turned out, they did
not ko to tea shops to finish off the tea
.or they did not ko into the restau-
rants to finish coff the food that was
there; they came with their own food
.packets. They came here with one
voice; see the writing on the wall:
The people in the countiryside are now
on the march. Theyhave come after
the announcement of your budget. It
is not that they feil that your pudget
was going te deliver the goods. Thej
know very well from their experie:ice
what your slogans mean. There was
once the slogans garibi hatao; one lady
said: garibi hatao, she was ‘hataoced’
You are now saying: “rural develop-
ment” you w'll be developed in 1 dil
ferent direction altegether; you will
become under-develored in the country
sooner or later if you do not look out.
There is the writing on the wall. You
have biven the green light to the cor-
perate sector and said to them: Go
along, boys, people are talking of tleck
market money; now you do rural
development and you will get income
tax rebate. So much as eleven ¢rores
nf rupees are to be coilected from bip
business houses by way of tax arrears.
An ordinary maa, a middle class em-
ployee cannot evade your tax. How
van he? Becauge these are deducled at
source, But these people have got
their methods. It is common telx
everywhere that the corporate sector
has two lots of account books: cae
for the tax inspector and The other for
themselves and their famulies. Then
when they start squabbung. government
has to come in and take over. There-
fore, I should like to remind the hon.
Minister that the concessicns to the
corporate sector are something that
should be abandoned. I hope there will
be further announcement that there is
Zoing to be tightening up of the cor-
porate sector.

Then the other thing I would lLike
to know is: the financial instituticns
in this country are giving a large Scaie
credit—such as the LIC, IDBI and so
on, to various companies and you have
your Directors on the Boards of those

Companies. May I know what check
up or what monitering is done about
the work of those Directors? 1 think
it you take statistics, the position is
not satisfactory. Unfortunately, we
could not discuss Company Law Affairs.
That is why I have fo raise it now. I
would like to knew how many of your
officers are regularly attending the
meeting, checking and going througn
the manner in which those Companies
are functioning. I do know that many
of the Directors are over-worked. The
same person is put on so many voms
panies. [ do remember when we had
tc take evidence of Agro-Industrial
Corporat.on, we found that the Gov-
ernment representative there, or the
financial institution representative
there, quite often was only attend-
ing one out of the three meetings so
that he does not lose his member-
ship. What monotoring is done?
Are  your callinfi for the Re-
port? Are you going into it? I
do not know what the minious in your
Finance Ministry are doing. apart from
coming out with this r diculous—1 per
cent husiness,

You have got a deficit budget of
Rs. 1.000 and odd. You are creatintg
deficit in every single House except
the higher income group in the coun-
try. There is a deficit budgeting of
15 per cent in every household and the
officials claim 1 rcer cenl. Obwviousiy
they are not doing their home work ani
they are not bothered absolutely as to
what is the reality cutside. Therefora,
it is important that you have fhis
monitoring and you have to see what
the financial institutions representatives
are doing in the various Boards of
Directors of the different companies.

Now I come to the question of small
scale industry. Thi§ kind of juggiing
with figures—Rs, 1 lakh an4q so onm,
I am not convinced by it
because exemption, as one

hon. ember said, was origi-
nally given upto Rs. 30 lakhs.
Now you have brought exemption

down to Rs, 15 lakhs. Then you are
giving 4 per cent between Rs. 15 and .
Rs. 30 lakhs. Above Rs. 30 lakhs you
get into 8 per cent again. In what way
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15 it relief to the Small Scale Industry. '

I would like to know? I can tell you
because I come from an area that has
got a very wide net work of small
scale industries in hosiery, in engine-
ering and so on. If 2 per cent is the
return on Rs. 15 lakhs, that goes, Be-
cause when they reach 30 per cent,
4 per cent tax is there. Then what
remains? In the small scale industries
or in the smal] properietory concerns,
there are not people with big reserves
to fall back upon. Therefore, I would
request that the Minister should con-
cade, that the earlier ceiling of Rs. 30
lakhg in the case of small scale indus-
try should be restored. This 4 per
cent should not be there.

I do not want to go into the question
of State resources because many hon.
members have already spokenm about
it, Therefore, in view of the short
time at my disposal, I am not going
into that.

Lastly, I would like to come to a
very important point. That is the
point of the old age pensioners, Year
afte, year this matter is being raised
and year after year one Finance
Minister goes and another comes,
whether they belong to the Congress
or whether they belong to the Janata,
the same thing continues. We have
Pension Act of 1871 and we have been
free since 1947. But the rules of that
Pension Act and the spirit of that
Pension Act continue haunting the
pensioners in oyp country. Every time
you amend the Pension Rules. It
does not effect those who have retired
earlier, The result is that many old
age pensioners who retired before
1973 do not get the benefit of all the
new amendmentg that are there for
the pensioners now. These people
who have loyally served the country
nd the Government during their
years of service are being asked to
continue on a pension that was based
on a.cost of living which wag much,
much lower than it is now.

Inflation has been galloping in this
country. You may have checked it
now. But during those years when
inflation galloped, their pension has
remained unchanged. Here I have
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got some figures. For instance, now

those who retired before 1973 some--
one wag getting pension of nearly Rs..

. - 400/-, Somebody who: retired in the

same grade in 1977 will be getting
Rs. 519/-. Somebody who retired in
between 1977 to 1878 will get Rs. 554
and so on. This is slightly higher.
But there are some who are getting
a pension of only Rs. 60, 80 or Rs. 120.
Do you think it is moral that this
should go on? Why should they be
penalised because they retired earlier?
If you change the rate of pension,
why should it not have retrospective
effect? Don't tell me it is going to cost
crores and crores of rupees. Rs. 11
crores are just going like that. You
have collected arrears. I know, Mr.
Satish Agarwal, you have been very
energetic and 1 accept that your ex-
cise collections have showpn a good
crop. 1 would congratulate you on
that. Why don’t you also have a look
at the pensionary benefits?

SHRI SATISH AGARWAL. I am
not in charge of that; I am in charge
of revenue collection only,

SHRIMATI PARVATHI KHISH-
NAN. We have made an amendment
to the Pension Act whereby if a Grade
I retired officer or a Supreme Court
Judge happens to become Minister or
Speaker, he continues to draw his
pension and his salary as Minister or
Speaker. But the poor pensioner who
is gettin gonly Rs. 80 should not be
given relief by amending your Pension
Act!

SHRI VINODBHAI B. SHETH
(Jamnagar): The wife of the ex-
Commander in Chief, Gen. Rajendra
Singh—tHe widow—is getting only
Rs. 300 as pension. I agree with you.

SHRIMAT1 PARVATHI KRISH-
NAN: He is giving more facts, Take
it. Every day the pensioners are writ-
ing to us. Where can they go exceot
1o the Government and to Parliament?
Therefore, I would request the Minis-
ter to give an assurance that the pen-
sloners’ case will be gone . into
they will be given be relief that they
are asking for. Why should you penal
Jose them for committing the crime
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them to live. You say, “You must die
on such and such date because your
pension is commuted”, If he does not
die by that date he is to be penalised
whereas there are many rejas who are
living off the fact of the land!

Lastly, I would like to add my voice
to what has been said about WIMCO
workers. There are 8000 workers who
are likely to be thrown out on the
street, 28 per cent ig all that the
manufacturing sector ig con-
tributing.  In  January 1079,
the manufacturing sector had a
meeting with Mr. George Fernandes,
the tub-thumping Minister on the
Treasury Benches, and an agreement
was reached that they would not ex-
pand and they would give their
technical know-how to the hand-
made gector. Now, why should they be
penalised? Whatever you do, please
see that these 8000 workerg continue
in employment on the same wages and
same conditions as they are having
now. Also please guarantee that the
workers i nte cottage sector will also
get sufficient wages commensurate with
the needs of their livlihood, because
remember to years out of the 10 years
for eradicating unemployment have
already one by. You have got only
8 years and you have increased un-
empioyment. 1 would like to know
how with thig sort of budget is ever
going to reach your ten year target
because jn any case in another three
years you are out.”

SHR] PABITRA MOHAN PRA-
DHAN (Deogarh): Sir, I rise to sup-
port the Finance Bill, containing the
financial proposals that the Finance
Minister and Deputy Prime Minister
announced jn the House in his budget
speech, Other speakers have criticised
that this Bill and the budget would
not serve the purpose of the nation,
nay the purpose og the announcement
that had been made by the Janata
Party before going to elections. In
nay the purpose of the announcement
future budgets will definitely serve.

We the political parties, political
People and politicians, mostly rur with

the hare and hunt with the hound;:
That is our characteristicc Themean~
ing is that we go on demanding money
from te Government to be distributed
to persons on the one hand and on
the other hand, when the Government
imposes taxes, then go on criticising
the Government ang creating stumbl-
ing blocks on the path of the Gov--
ernment to realise money, to impose
taxes, I think, this double dealing on

the part of the politics will neither

help the society nor the nation at
large.

While supporting the Bill from the
core of my heart I would say rather
appeal and after appeal, I demand
from the Finance Minister, Mr. Charan
Singh who is known, in the country to
be a clean politician and clean admi-
nistrator, that he must look into the
fact that of the entire sum of money
that is given to the bureaucrcy for ex-
penditure for developmental works, 50
per cent is mis-spent in the form of in-
terception, embezzlement, misappro-
priation, bribery, extravagancy luxury
and misuse. How it js misused, I
have a riugh calculation. Political
interception 15 per cent. It doeg not
mean the ruling party alone but all
the political parties. Official exrtava-
gance 125 per cent, contractors’ profit
12.5 per cent, labour exploitation 4 per
cent, donations 3 per cent and luxuries
3 per cent. Thus, it comes to 50 per:
cent. It may be a little more...

SHR]I VASANT SATHE: From
where did you gat this 12.5 per cent?

SHRI PABITRA MOHAN PRA-
DHAN: Thig is my experience. This
ig not the venue to discloss that.

MR. CHAIRMAN: H is a former
Chief Minister,

SHRI PABITRA MOHAN PRA-
DHAN: The Finance Minister who-
is a clean person and clean admini-
strator, s supposed to control the
finances of the nation of the Govern-
ment. Till now from the very beginn-
ing after Independence, it has been
earmrirked in every Parliament, it -
every state Legislaiure, everywhere it
is spoken, remarked and critised that
there is bribery in bureaucracy which
has become rampant and open. But-
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"no Government till now has made any
-effort to check it. I expect that the
present finance  Minister will make
-efforts and schemes so that it may be
checked; if not in one year, yet at
the end of three years it cap be
checked upto at least 90 per cent. I
can say from my experience that if
efforts are made sincerly and
-seriously, it can checked upto 90 per
-cent. This misuse of money is monstly
‘taking place in the public sectcr
‘organisations,

Now there is the bogey of nationa-
“lisation and socialisation of everything.
"From my experience and information
T am bold enough to say that of all
‘the nationaliseq and socialised public
concerns, 90 per cent are running at
a 1oss becausg of this interception,
bribery, bureaucracy, lavish expenses
and so on and so forth. There is a
demand to nationalise this industry or
socialisg that business.

'116.56 hrs,

[SHRT DHIRENDRANATH Basu in the
Chair]

“Well, you may do it; T have no objec-
tion to that. But unless the nationalis-
ed and socialised indusitie; and cor-
porations which are under the different
‘Ministries show profits, you have
neither the moral right nor adminis-
trative right to further nationalise or
socialise any indusipy or business in
‘the interest of the nation,

‘I read in the papers the other day
‘that the Prime Minnster had
remarked ithat if any industry
cannot be run profitably, then the
“blame wilt be laid on the head
of the corporation and he should be
removed. The nation exrects {hat
when the Prime Minister has said
-something. the ‘Government must act
up to that. Since two Ministers of
"State of the Finance Ministry are pre-
sent here, they should try to imple-
ment it. If any Corpsration under the
Government is running at a loss, the
“head rhould be asked to explain it end
“f he cannot explain it satistactorily, he
should be removed fromn service. Under
‘the present law, their inebility to run
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‘the business or indusiry s sufficient
enough to prove that they are incom-
pctent and so they should be removed
without assigning any reason. lLet
them go to the court of law; the court
of law wilj not accept what they say,
it you proceed properly.

The money  that goes to the States
from the Centre is also mecting the
same fate. Even ‘*hougb the Cenlire
huas no direct cont/ol over the State
Governments, in my opini’n. you ar2
a supervisory and inspeziing authori-
ty. But your officars neither super-
vise nor inspect properly with sinceri-
ty and wholeheartedness. This is my
experience,

17 hrs,

Then I come to the fact hiw this
Government  money  which is to be
spent for the development and the
well-being of the nation is Leing mis-
spent. For the last twy years this
Janata Government has launched a
scheme to he executed in the rural
aeas to give employmnt tn those ner-
sons who are willing to do manual
work and get employment. Another
thing is that wheat valuing hundre:is of
crores of rupees is being sent to the
different States. In my opinion and
from my experience 1 can boldly sav
that in some cases a maximum of 40
per cent grain hag bean properly uli-
lised, in some cases 30 per cen-, in
some cases 25 per cent and in some
areas not even 10 per cent. But the re-
sult has been ;hown t» be cent per
cent. Thiz Government gives monev,
gives grain, giveg commodities and
every thing, but it does
not take staps to  see whether
this is properly used or not.
1 would say that wheat had been given
to the different States, The Govern-
ment's rate of wheat by then, that 1s,
2 yearg back, was about Rs, 130 or
Rs 140 a quintal. But this wheat was
given to the contractors who took
charge of doing the work. The con-
tractors sold Government wheat at the
rate of Rs. 80 a quintal. Thig is a
known and a proven thing. I support
the Government, the people support the
Government, they are ready to pay
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their taxes. They are not opposing it.
It is we that political people, we the
press people, we the vociferoug people
who are objecting to that. But they are
not objecting. What they are objecting
is that the money which is being spent
{for them is not reaching them. ) pet
cent of it is going under misappropria-
tion, embezzlement, mist.butior., dona-
tlon ete. and the rest aZ the 50 per cent
has also beep destieyed this way or
that way. So, the complaint made by
the masses i¢ thut the money that is to
be spent for thew should b controlled
properly. But they are not complain-
ing that you imposed one paisa for
onv match box. That is not their com=
plaint bul that is my complaint be-
cause I am partisan, I an fond of gel-
ting votes and I am running with the
hare and hunting with the hound.

Now, the question of removal of un-
emplovmeny has been roisel by some
hon Members. As | huve previously
said—today also ] have sdid-1no gov-
ernment on earth in the entire world
under the circumstances which are now
in existence in 1India will be able to
eradicate  educated unempioyment
within a spezifiel  period. Neither
Indira could do nor ‘ny Prime Ministet
an¢ my Finance Minssler can do that.
But they are promising to ge* the un-
employment problem removed in 10
years. Let them do t. I shall be ha; p¥
But unless and until therc is control
of the birth rate, change of the educa-
tion system, you cannot{ remov: nnem-=
ployment even in 20 yaars to come. As
the years go on the number of edvcateg
unemployment wil] 20 on increasing be=
cause now-a-days the students are not
reading. They simply mark their at-
{endance, that is sufficient. Whether it
is 11 plus 2 plus 3. at the end of 13
years they get g degree of graduation,
and then they say: We are graduates,
glve ug jobs, or we will gheraon you or
throw gtoneg or soda bottles at you.
So, the Ministers are obliged fo make
plece-meal, half-hearteq  happy-go-
lucky, provision and give some em-
ploment, half cmployment or under
employment to some of them.

S0 far as garibl hatao is concerned,
Shrimati Indira ‘Gandhi tried to remove
poverty, but instead of 1emoving
poverty, she behaved in such g way
that the poor were removed in great
numbers. We ure alsp trying. Let
our efforts be successtul. Poverty can
be removed only if the persoa who 1S
poor tries his level best, sincere Lest,
tc remove if. How can you remove
the poverty of a person by giving
Rs. 2000 to him to construct a house?
1 do not accept this thenry that by
giving 5 poor man Rs, 2040 for getung
a house construcled, you can remove
his povertv. because out of that Rs. 500
will be taken by the contractor and
Rs. 300 by some polilical workers o
my parly or your party or any nurty.
With the remaining Rs. 1000 how con
you remove his poverty, I do not under- .
stand it. So, efforts should be made to
help sincere people who are deter-
mined to remove their poverty, sq that
they become better off,

With these words I expect that the
Finanre Minister the Ministers of
State and the Ministry will try their
best to contrel the finances so that

what the nation desires may be ful-
filled.

SHRI VASANT SATHE (Akola):
Today, while speaking on the Finance
Di'l, 1 thought T would take the
opnortunity of rising certain funda-
mental issucs of the economy, rather:
than go on the routine debate about
the figures and the provisions made
under various heads, which is a cleri=
cal exercise that the administration
does, the routine budget methodoly,
I thought T would utilise this time to .
=<k the auestion: have we thought, or °.
are we thinking at least now, im~
view of the fact that the parliamen- .’
tary svstem has found a missing gap -
of having an alternative party of/:
baving a national dimlogue about the
basic, fundamental economic proposis;:
lions? All of us desire that India and,
the entire people of India, 64 crores;
now. shou'ld have 2 balanced gll-:
round growth. Right from the’
beginning, every leader has heen say=
ing this. Actually, the whole M,i
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the plmned economy that we sdopted
wag to achieve this objective. Let us
evaluate at least now—I have said it
before also; it can be said that
‘because there was all one party, they
dig not bother and they had their set
ideas and all that, alright—at least
now let us think nationally whether
our direction is correct or not. If you
adopt a system of economy, where the
effort of economic activity leads to
capital formation +w=nd that capital
information ig allowed freely 1o be
accumulated in the hands of the few
in the name of freedom, free enter-
prise or whatever you may have, then
the result will be the present struc-
ture that we have, the state of
economy that we have. We have seen
that a question wag asked some 15
vears back, where is the wealth going,
where is the growth going? It was
found, when a Committee was appoint-
ed for this purpose, that there is a
parallel economy growing in this coun™
try, the economy of bleckmoney, The
last Select Committee, which was
appointed to find out, the extent of
black-money in this country and how
to narrow it, found that approximahe-
1y ‘the ‘“exten of ' block-money
and unaccounted ' jricome in
this country would be to
‘the tune of Rs, 20000 crores,
not in cash, butinuaeta,ﬂquidmm
and properties. NOw, ure we going
b have a system as long as this con-
tinues—call it capitalism; if you do
not like it, call it whatever you may
JMike—where a few grow at the ccst
of many, where a vertical growth
takes place and a horizontal periphery
of poverty persists? We have seen
that today the people who have the
purchasing power in this country to
buy any consumer goods in the
market @wre gbout 3 crores, whose
monthly income jg abou! Rs. 200 per
month,

My friend the hon. Finance Minis-
ter can find out and let us have the
figures, if my flgures are wrong. I
have been saying about this
for 80 many years. I

fre o
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monthly income is above Rs. 1.000 are
hardly 1.7 per cent. - Those, ‘whosé
annual income, assessed to income-
tax, is above Rs, 1 lakh are about
3000 individuals and corporate bodies
und they pay about 80 per cent of
your tax, The entire nation’s
economy is, in effect, controlled by
these 3,000 assessees, This is the
result of allowing g capitilist system
of economy to continue. It is not
the fault of the capitalists; it is the
fault of the capitalist system which
is inherent jn the economy itself. That
is why it was agreed and decided that
we must adopt a different system.
That system was socialist system.

Some people have objection even to
that word. I will not quarre!, But
let me quote here Gandhi. We now
talk of Gandhian socialism. What
has Gandhi to say about the concept
w©of socialism? What are the basic
criteria of economy? If it is to be an
egalitarian, a just economy, what
should be the basic criteria? This is
what Gandhi hag to gay in the book
entitled “The Coming Struggle for
Trusteeship” by Kamala Gadre, on
p. 42, under the heading—Destroy
Capitalism, Not Capitalists. I gquote:

“By the non-violent method we
seek not to destroy the capitalists,
we seek tp destroy capitalism.” We
invite the capitalist to regard him-
self g trustee for those on whom he
depends for the making, the reten-
tion and the increase of his capital.”

Further, he says:

“Socialism was not born with
the giscovery of the misuse of
capital by the capitalists. As I have
contended, socialism, even com-
munism, ig explicit in the first verse
of Isopanishad.”

That verse is well-known.
TTATEATHE 97 i e AT T |
AT R {ArGT ;AT w6 ferped)

He says, “All this whatsoever moves

in this moving world, is pervaded by

God. Through such reunciation you
may enjoy. Do not c_o?gt;"fnr whose,

indeed, is wealth?
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Later on, he sayj:

“There ig no other choice than
between voluntary gurrender on the
part of the capitalist of superflul~
ties anq consequent acquisition of
the real happiness of all on the one
hand, and on the other, the impend-
ing chaos into which jf the capitalist
does not wake up betimes, awaken=
ed but ignorant famishing millions
will plunge the country and which
not even the armed force that a
powerful Government can bring into
play, can avert.”

This is the warning Gandhiji had
given g long time back:

“A violent and bloody revolution
is a certainty one day unless there
is a voluntary abdication of riches
and the power that riches give and
sharing them for the common good.”

This was the concept of Gandhiji.
Then, later on, in preparing his for-
mulg for trusteeship, these were his
points: e

“Trusteeship provides a meansg of
transforming the present capitalist
order of society into an egalitarian
one. It gives the present owning
class a chance of reforming itself.
It is based on the faith that human
nature is never beyond redemption.

It does not recognise mny right of
‘private ownership of property ex-
cept so far as may be permitted by
society for its own welfare.

It does not exclude legislative
regulation of the ownership and use
of wealth,

- Thus, under state-regulated trus-
teeship, an jndividual will not be
frce to hold or use his wealth for
selfish gatisfaction or in disregard
of the interests of society.”

How succint and how beautifully the
Whole concept of socialism, within
the framework of a democratic set-
Up, has been put! What are we doing
Shout it? Ag I have gaid, it js not the
fault of an jndividual: it is the fault

of the system. Today you have willy=
nilly accepted a capitalistic systemi
And what is the crux of that system?
It is that capital formation must be .
allowed to take place in the hands of
a few: they must be free to do that.
And you, as the Government, will only
ask for a share of it in the form of
taxation so that you may use it for
running the Government and also for
welfare activities. So, first you give
the freedom to earn capital] and
accummulate capital, and then, by
taxation, you try to get part of it
When he is given the freedom he says
‘why should I give it to you? I will
hide part of it and show you only &
small portion; you can tax that'. So,
in the system itself the faull lies.

Then, you have the budget. What
is the budget? It is a system of
taxation, a capitalistic system. You
can go on experimenting years on
end, and every day or every year you
can prepare a budget, read it out and
then bring the Finance Bill. I beg of
you, let a man like Choudhury Charan
Singh, who hag dynamic ideas about
the welfare of the rural people, start
a national dialogue, to think of this
basic issue, Are we going to con-
tinue with the system which breeds
the growth of exploitation by the few
of the many? This is jnherent in the
fystem. I am not particularly
ehamoured of these words, but
Gandhiji used them when he said T
am more of w socialist and a better
communist than many socialists and
communists’, All right if you do not
like the words ‘socialist’ and ‘com-
munist’, I am not going to quarrel with
you. I am only asking, whether there
should be a change in the system or
not, whether a change in our demo-
cratic set-up can be brought about.

Economic activities are two-fold:
they are productive and distributive.
It vou have a control on national pro-
duction, why should there be this
dichotomy of two sectors the public
sector and the private sector? There
is only one sector in the country, the
people’s sector or the national sector.
80, why should there be this difference,
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in the distribution also? Therefore,
if you have this idea, then the entire
national trading activities can be
brought under one umbrella, Just as
the Medica] Practitioners 4are com-
pulsorily registered under the Indian
Me- cal Council’s Act,—otherwise they
cannot practice—the entire trading
and industrial community should be
registered  under  one industrial
national gociety. Then you can decide
the priorities. Priorities must be
decided as an in-built mechanism. For
tha: I would suggest that in every
industry there should be a “Triraurt?’
of control—that is, an equal propor-
tion, in the management, of workers
who produce, of entrepreneurs or
capitalists who have got the money
and of the Governmental or finoncing
mgency which today provides 80 per
cent of the finances. Imagine having
this structure in every industry. Today
the main blood-money is made by
manipulation of the stores that you
bur and what you sell—the raw
material and the finished product. It
is there that the whole thing js mani-
pulated. So if the ‘Troika’ or “Tri-
murti’ is there, it will be able to
safeguard all interests. An in-built
mechanism must be provided in the
running of the system. Do it for all
industries in this country, at the
nztiona] level, for distribution and
production also. If you have one
nationa] marketing organisation, every
retailer will he a member of that
organisation ag also the wholesaler.
Let it be headed by a whole-saler;
it does not matter. Then you will be
able to regulate and say: ‘Look, what
iz your profit at the wholesale point?’.
My friend Shri Agarwal is a know-
ledgeable person in the field of trade,
Will 14 per cent he al Iright? Al
right, you may tell the wholesaler
that he can take 2 per cent. He should
be very happy. My friend Shri
Kanwar TLal Gupta ghould also be
able to tell us about this, because he
is connected with trade. Is 14 per
cent all right?

_ KANWARLAL  GUPTA
.1 am ot connected,
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. be in any corner of the country—will
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SHRI VASANT SATHE: I hayg
collected it from his brother Shy
Bhaniram Gupta who is President ¢f
the Wholesale Traders Association.

SHRI KANWAR LAL GUPTA:
Then you quote him and not me,

SDHR] VASANT SATHE: All right
1 will quote Mr. Bhani Ram Gupta,
He said, ‘one and a half per cent’, [
said, ‘If 1 give half a per cent more

#Y7 g qT qATAT AT I ST GEd |
e said that they would be very
happy. So, two per cent there. Then, =
coming to the retailer 2% to3  per

cent is their return. Give them five ;f
per cent. All the retailers—they may |

be very happy. See the difference -
now. I am coming to the crucial point |
in which Mr. Charan Singh is interest-
ed. You want to give a remunerative -
price to the agricultural producer ]
without affecting the consumer. Is it °
not? If vou want to improve the
standard of life in the rural areas an( |
have better minimum wages also for °
the workers, how can you do it unless |
you give a remunerative price to the
producer? Now, you can say, ‘I want
Rs. 130 to be paid for a wheat pro-
ducer; Rs. 100 for a rice producer’,
You say that and see the beauty.
‘What is the margin in between 1
there is a national marketing ors
nization to regulate all trade?
seven per cent ig added, it comes ¥
Rs. 140 or Rs, 143. Now, at the 1
retail shop in the country, withot
any harm to the trader, without & 2
ploiting or harming the trader, you
can sell it for Rs. 140 per quin®’
And how happy the consumer wil 050'
Today the consumer is paying Rs. o
or Rs. 300 in the black market. Wh:
I am trying to emphasize I8 tl.un: -
There has to be a national regulati
There cannot be a half--hear
method. . , )
pout )
AN HON. MEMBER: What ?
transport?

. S}IRI VASANT SATHE:
1s included in that two

- QAT HT THIT TF -
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Thig was what Mr, Bhani Ram told
me. Even assuming that transport is
not added there and you add it now,
it cannot go haywire; in between the
cost cannot become Rs, 2 per kilo.
Therefore, with an inbuilt mechanizm
for distribution, a National Marketing
Organization, we can achieve this. If
any one defaults, his licence must be
cancelleg and he should be put in jail
for the anti-social anq anti-national
activity. Don’t have any mercy there.

Now you can determine—once you
have this marketing control—what
should be produced in the rural areas.
Now what is the gifficulty about pro-
duction in rura] areas? You are so
much interested in rural areas and
emplovment. Thi; is the crux of the
prohlem. Why is employment not
possible?  Whatever thev produce,
there is no market because the market
is only in the urban areas. I always
give this example of soap. A soap
produced by an intelligent matri-
culate or chemist in a rural area will
not szcll hecause the hig companies
whao produce soap advertise their soap
in every village. Any one listening
to the transistor or radio fecls that
he or she must use the Lux. Why?
Because Hema Malini uses Lux, That
is the advertisement. How much
money is spent on advertisement?
*What kind of economy are we having?
% is an artificial economy.

Take, for example, chappals. That
hag been monopolised by the big
houses, The other day Guptaji and
myself were discussing in that Com-
mittee, We found that a pair of
thappals or sandles worth Rs, 30 are
sold by Bata in the shop for Rs. 79.99.
You will be amazed to hear this. This
Is the exploitation. How can you run
the economy? How can you give
‘employment in rural areas, I ask
You, with this economy running a
Mini-India for three crores of people?
The entire productive activity in this
Country ig for these three crores which
eonstitute the rea] market. The 60-
Crore people do not constitute the
market at gll, What kind of a thought
e you giving to this, I ask. This has
Aothing to do with the Party. I beg of

_the time is now.

this Government: let ug have a small

group—Mr, Agarwal, you and some
others—of people who are willing to
glve thought to this basic issue; Let
us come together. Let ugs have a
national dialogue on this. 1t is only

then we can solve it. T tell you there

is so much manpower in our country.

So many goods cam be produced. The

goods are there. If you give the
purchasing power to the man in the

rural areas, ag I said, you should,

immediately there will be employment

and you can flood the world with

goods. Sp such labour force is there
in thig contry.

The economy has to be changed.
A structural change in your economy
will kv to he Y-voight ~»nit.  The
capitalist structure wil; have to be
destroyed. Of course, Gandhiji want-
ed it to be done in a peaceful manner
and in a democratic manner and unless
vou do that, there is no use of all this
budgeting. This budgeting and taxa-
iion j5 nothing but wanting a share
in the loot. That is what your taxa-
tion idea and concept is.

Therefore, if you want to go ahead,
with this go ahead. God bless you.
Go ahead with this yrigmarolo of gur
whole exercise of a capitalist eco-
nomy. But you will not be able to
solve the problem of +his country.
Employment g impossible because
vou have no wherewithal to provide
either the productive activity or the
market and you do not want to control.
I sayv it ig possible within the demo-
cratic set up. For heaven'’s sake I
appeal again. The time hag come.
We are going astray on non-issues
and on non-priorities in this country.
On the basis of caste, religion and
everything the whole nation is going
to get derailed. This is the only
economic and real problem. Let us
all get together. I would beg of the
Prime Minister, the Deputy Prime
Minister and everybody in the Janata
Party and everyone -in this country.
Let us start a natipnal Jdimlogue and
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SHRI K. T. KOSALRAM (Tiru-
hendur); Mr, Chairman, Sir, I wish
‘0 say ® few words on the provisions
of the Finance Bill. Sir, the hon.
Lady Member, Shrimati Parvathi
Krishnan, has already explained to
the House how after the presenta-
tion of the Budget g1l prices have
gone up. She pointed out how prices
have incrensed in respect of all articles
including vegetables, So, this is the
way in which the budget has hit the

poorest_and the middle-class people.-
It is very clear and everybody knows

ubout this, Although 1 am criticisliig

this Bill, I must express my gratitude =

to the Deputy Prime Minister and
Finance Minister, Shri Charan Singh,

for having consented to my redquebt
for the development of Chinnamuttam

Fishing Harbour. If we invest Rs. 2.0

crores on thig harbour project, we can

expect that this would generate an

income of Rs. 28.0 crores a year. We:
are exporting ‘prawn’ to Australia,
Americg and Japan. So far we have

been earning a foreign exchange to
the tune of Rs. 2.0 crores by exporting

this variety of fish from this rea. If,
we develop this harbour, we can earn-
foreign exchange worth about Rs, 28.0
crores per year. That is the opinion

given by the experts, How, except

for the funds, all necessary approvals

have peen giggn and the Government

of Tamil Nadu has agreed to give

whatever is wanted for this purpose

by the Central Government in this

regard. I would request the hon.

Minister to kindly set apart a sum

of Rs. 2.0 crores for this project in

the year 1979-80 itself. He has already

promised me that he would look into

the matter. I would therefore request

him to kindly mention in his reply

as to when he is going to take up this

project.

Now, I must point out another im-
portant thing that Chaudhary Sahib
has done for the development of ugri=
culture in the country. He has
written to me about the provision that
has been made for the conduct of
Ganga-Cauvery link survey. The
garmers of India would like to felici-
tate him on this farsighted action of
their leader, Chaudhary Sshib. But
1 would jike to know how mueh
amount has been provided for this,
purpose. _

Fortunately, the Minister of State
in the Ministry of Finance, Shri
Zulfiquarullah, js here and I want %0
bring to his notice about the public
gector financial institutions: which: are
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Minister and Finance Minister is very
muzh concerned. For -exarp'e, the
Tamil WNadu Industries Investment
Corporation gives loan for buying
machinery to the small jndustries in
the State. The Financial institutions
are also giving monetary mssistance to
the smal] units for getting machinery
and other equipments. But at the
same time they are not giving working
capital. The nationalised banks and
other banks ware giving working
capital. But here in these cases, these
public sector financial institutions are
to follow the guidelines issued by the
Reserve Bank of India. Wherever the
small scale industrial units are in
default in the payment of their in-
stalments, say about Rs. 2000 or
Rs, 3000, immediately it is being
brought to the notice of the bankers
saying that so and so small unit is
in arrears. The bankers immediately
become alert and they feel that such
and such unit might be closed mnd
therefore no more loan should be
given to that unit. In this connection,
I have written to the hon. Minister and
he has also repliej to me saying that
my suggestion has been forwarded
to the Department concerned. If
there is any delay in the jnstalment
payment by the industry concerned,
the TIIC should get in touch with the
industry concerned. If the industry is
not showing any sign towards instal-
ment payment, the TIIC can take steps
to recover the dues under the RR
Act. They can collect the money and
they need not write to the bankers.
Insteag of adopting this method, the
TIIC writeg to the Bank which has
given working capital assistance to
the industry about the non-payment
of TIIC’s dues. This creates friction
between the Bank angd the industry.
Therefore, the hon. Minister should
give instructions to the Reserve Bank
of India so that the small industries
getting help from the financial institu-
tions continue to engage themselves
in the production activities, without
being hampered by the public sector
‘financial institutions directly with the
Banks for any slight delay in -the
repayment of dues. .

- m mmm B-'lua .' 1979 - nus Jdone _

away with the tax holiday being-
enjoyed by the small indusiries. ‘The:
hon. Deputy Prime Minister is com-
mitted to the growth of small indus--
tries. He should restore the tax hali--
day for the small scale industries. In
this case, how can you expect the-
small scale industries to grow? '

In his (Deputy Prime Minister) in=--
troductory remarks on 24-4-78, Chau-
dhary Sahib had acknowledged re--
ceipt of several representations plead-
ing the genuine cause of mechanised"
sector. But he has adviseq the
machanised sector to live with the:
increased excise duty. It is iust like:
asking the drowning man to catch:
hold of the straw. The economic:
vimbility of the mechaniseq sector is-
affected by this increase, It is not-
that the mechanised sector is holding-
out any threat of closure just to spite:
the Government, There is a disparity
between the small scale sector and’
the mechanised sector in certain-
respects. In the case of mechanised’
sector, the increase in excise levy is-
being passed on to the public ex-
chequer without any increase in excise
levy. The increase in prices of~
matches produced by the handmade
sector confined to three taluks of Tamil-
Nadu will yield Rs. 15 crores to the -
owners of the handmade sector. Even
the handmade sector has demanded
that the excise differentia]l between-
them and the mechanised sector need
be only Rs. 1.50. I explained to the-
Minister of State for Finance and he-
has agreed with me that the .pro-
posal of handmade sector for main-
taining the differente of Rs. 1.50-
would be considered. As far -as
matches are concerned, mec!
sector is selling them in the market
at 20 paise a match box at the same
time the handmade sector is also .
selling it at 20 paise. By this action
of handmade sector, how much money-
the government is losing? It comes:
to about Rs, 15—17 crores. This much

- money the Government will be losing.

In such a way, you are generating

~ black money, Why are you prejudiced

against 7 There are 40,000 people-
dependent on the. mechainsed gector
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.'i:!f.u';atch industry. I request the hon,

. 'Minister to maintain the gifference of

¥ ‘Rs. 1.50 between the mechaniseq sec-
~“tor and the handmade sector. Shri-
“mati Parvathi Krishnan hag also ex-

. pressed her views on this. The limit

“in the case of cotton banians
- and like hosiery products for the pur-
- pose of excise levy had been Rs. 30
lakhs, In this Finance Bill, it has
- .been brought down to Rs, 15 lakhs.
~This will adversely affect more than
.2000 small hosiery unitg in Tamil
"Nadu. I reguest the hon, Minister to
" restore the limit of Rs. 30 lakhs for
“these people.

Another thing, The Birla Institute
of Scientific Research has pointed out
‘that the administrative superstructure
to implement the rules which seek to

‘regulate the country’s economy costs
the taxpayers as much 33 Rs. 4125

. crores. Regulations that control prices
~ angd distribution cost another Rs. 1162.6
crores by way of subsidy and grants
to bring the total cost of the regula-
tory activities of the Central Govern-
ment alone to Rs. 15675 ecroreg in
1978-79. 1 want the Government to
Jook into it and ecxamine it properly
and do the needful.

-+ 18 hrs.

SHRI A. C. GEORGE (Mukanda«
puram): The Finance Bill is being
~discussed for the past one and half
days and the Ministers as well as the
Janata party leaders must have
noticed that any support or compli~
mept, to this Finance Bil] iz yet to
come; I do not think it is going te
come at all.” I had been carefully

~ following the speeches of the Janate
party stalwarts; many of them being
realists  have refrained from ex~
~aggerating what has been provided in
the Bill. One statement was made by
the Finance Minister and the depart-
" ment, namely, that the impnct of the
budget proposals will be an escalation
. of only one per cent in price. I do
“'mot say it is ridiculous because it is
“warse than ridiculous. They could not
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repeat that speech in their homes  realities, they thought that the so- '
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because their wives will not leave
them alone as they will be feeling ‘the
pinch of the budget.

I was going through the budget pro-
posais during the past one decade, 1
can say with absolute certainty that
there was never a budget during the
past decade or even two when a
massacre of this type of has taken
place. Prices have gone up, even
according to government statistics, by
8 per cent, Even a member of the
cabinet who j; dealing with essential
commodities andg civil supplies, Mr.
Mohan Dharia, is on record in Rajva
Sabha that the price rise will be un-
imaginable. Our Planning Cowmnmission
member, Mr. Rajkrishna in a television
interview said that we would be
lucky of if we are alle to end un w.th
ten per cent. The price stability

.which was attained during the rule of

the Congress government, espectizily
during the last two or three years, has
completeiy been spoiled. We used to
project India as the one couniry
among the developing countries where
price stabilitv had been achieved, in-
flation had been curbeq and in faet
there was a negative ratc of inflation.
Now it is lost for ever. What for?
What gre these taxes meant for?
When we study the budget proposals
there is not a single excuse for increas-
ing, apart from increasing the over-
heads. There js no encouraging in-
crease in the developmental activi-
tics. My learned frieng Venkatara-
man has pointed out that whatever is
being taxed is not at all being used
for development purposes. Take for
example one proposal which was
referred to by so many members: the
small scale sector, from Rs. 30 lakhs
the limit is being brought down to
Rs. 15 lakhs, The labour intensive
hosiery units in Tiruppur, engineering
units near Coimbatore, all those units
will be adversely affected: so called
encouragement is completely negated
Abnat the match industry. the Min:s-
try has been taken for a ride. I think
tha Industry Ministry alse is in that
ride. Without having an ‘idea, with
things which have’ got no relevance to -




4414 Finance Bl 1078 wxmrm 5, 1901 (sam) Finance mu, 1979 442

:cllled small 'scale-seetor in certain
parts of South India belonged to poor
people or small men. Mr. Kosalram
was expiaining this, Rs. 17 croreg w1l
be looted and it is being looted by
17 familieg who are interlinked, The
Businese Standard has publizhed the
family tree to snow how it is so.
It is (he mechanised sector. The In-
dustries Minister revealed his colossul
ignorance, and that of his department
by saying it is a multinational. Tt is
considered wrong to speak on bebalf
of certain things. WIMCO is not a
multinational. It is fashionable to
speak agnainst certain things, There
is a mechanised scctor, it is a family
sector; it can be called as such instead
of small sector. The tiny sector, the
family zector, which is controlled by
17 family people. They have increas-
ed the price as if they have been
taxed. The consumer is paying the
high rate. They are not taxed on ine
simple excuse of differential in taxa-
tion. The family business, they have
ineransed it and the exchequar 1s
losing it. Who is benefiting and whe
is paving? The consumer is paying a
hizch rsle gn the match box. The
Government of India is losing it. Who
is raining? The 17 families who are
inter-linked are paining. I am sure,
being a realist the Minister who has
got his feet down on earth, a man with
ahundant common sense. the Minister
of State for Finance. who is incharge
of Excize and Revenue, will have a
second ook and a closer look and find
out how this differential can be
amended. At least the benefit; are
passed on to the consumer.

Let me tell you = few other things.
I mav mention about the Banking
sector. I know he js not directly
handling it. As 1 often repeat, at
present the strength of the Indian
rupee is being maintained by the
Overseas Indians. The performance
of the Commerce Ministry is well
known—27 per cent rate of growth
of exports during 1976-7T7 when the
Congress Ministry handed over the
Commerce Ministry to the Janata
Government, we had Rs, 82 crores of
‘surplus. 27 per cent of increase in

Export rate comes dovrn to 4 5 per cent _
next year. .I think it may be negative-
growth now even. When the Ministry -
is trying to bring out some figure it
may be something even or shghtiy:
more. But the fact remains, when
the real statistics are on hand, the
exports are going to show a negative
rate of growth. Thep insnite of this
failure, how is it that you have got
Rs. 5122 erores of foreign exchanges
This ic the remittance from the Over-
seas Indians. It is their sweat and.
blood. It is their hard labour in the
deserts that is cwelling the foreign
exchange reserve,

They are trying their level best to
fritter away the foreign exchange.
The Commerce Ministry are trying
their level best and even the Finance
Ministry by suggesting import of
power tillers, import of even -elec=-
tronic components and everything that
the Indian technicians, Indian engi-
neers and Indian craftsmen and the
Indian young people are capable of
making. They are trying their best te-
fritter it away. Of course, T have to.
compliment them for it. Commerce
Ministry is often putting up keen com=-
petition. But inspite of that ‘Rs. &
crores of foreign exchange is there.

One thing is o be noticed. Even,
their remittance i3 showing a sign. of
pgoing down. Recently 1 saw ap adver-
tisement in the Magazine which is be-
ing published in  America—India
Ahroad. Can you imagine, there ‘s an
advertisement asking people to contact.
a particular address who will take .
dollars and pay rupees in their coun-
try? There is an advertisement in .
the magazine ‘India Abroad’. It is::
blatant. There is no hiding at-ail. |
They are courageous because " of
liberal provisions made. E

I may point out about Banking.
They have allowed some of the North -
Indian non~nationaljsed_ Bankg to
open branches in Gulf countries.
When there are signs of remittances -
‘coming . down, it is tmparliivl._
it. is common  sense tlntth;



.443 Hmﬂiﬂ,lm ma,tm

"'-Kerala blﬂd branches like tne
South Indian Bank, Federal Bank,
‘Catholic Syrian Bank, Lord Krishna
Bank' and many of the excellent
banks in Kerala whose performance
ds really good those Banks must be
ailowed to open up branches in Gulf
countries. After all there is a reaiity
of emotional attachment. I asked the
Finance Minister once, why are you
=allowing these Banks—New India
Bank, Punjab and Sind Bank to do
‘this? 'Being a Panjabi, they have
got attachment. If that is the logic,
‘you will see when at least 40 per
-ecent of remittance is considered to
‘be coming from Kerala. Naturally
the Geraia based Banks, the Sche-
duled Banks must be allowed to
open branches in Gulf countries,
"What is happening? I may tell you
there is an instruction from the
Banking Department that no more
branches are to be opened in Tamil
Nadu and Kerala. According to
them it is overbanked. The deposits
are from those areas. The spending
is in Calcutta and Bombay. I do not
have any quagrel with Calcutta. It is
1o ‘be‘noticed at one point the de-
posits are siphoned and at another
point these are @eposited. This po-
lUcy has to be changed. More and
‘mbre branches are to be started.

SHR] VAYALAR RAVI: It i8 a
clear case of discrimination against
the south by the Reserve Bank,
which we will not tolerate. We will
resort to agitation. Don't think you
can play with the south,

- SHRI A. C, GEORGE: The Bank-
ing Department is creating confu-
sion.. We demand that you should
allow banks with headquarters at
Kerala to open branches in the Gulf
countries and also take away this
ban on opening more branches in
Tamilnadu and Kerala. Their con-
cept is that south of the Vindhyas
there ig no need for more banks?

" Cochin is one of the four major
ports in the country. It is considered
to be the Queen of the Arabian Sea,
Mngmecunmmumduﬂm
#ich ‘countries. The devélopment of

Tinance BUL T8 4y

this port is being ‘hampered ba-
cause there is no proper linking of
the different islands around it. In
Bombay they have done a good job.
For development of Cochin port, we
need what are called Sahodaran
Bridges, named after a famous free-
dom fighter Sahodaran  Ayyappen,
for connecting Vypeen isiand with
Vallarpadam island, Vallarpadam is-
land with Mulavukad island and
Mulavukad with Ernakulam. This
proposal was very much there. The
Transport Ministry had a  proposal
called STOT—Super Tanker (0Qil
Terminal—which was half comple-
ed. Already Rs. 5 to 6 crores have
been spent. But suddenly somebody
said that it would not be economical
and it has been shelved. These are
the colossal monuments to the failure
of the thinking of the  Transport
Ministry. It is time the Cochin Port
is developed, because the congestion
in Bombay port is undeniable.
Therefore, there has to be an alter-
nate port and Cochin Port is the
answer to that, because it has im-
mense potentiality.

More money has to be given to
the Agriculture Ministry to develop
a fisheries complex. At present there
are scattered units doing research in
fisheries at Cochin the CM¥RI—Cen-
tral Marine Fisheries Research Ins-
titute, the CIFT—Central Institute of
Fisheries Technology the Fisheries
Operatives ete, There are six impor-
tant branches of fisheries under the
ICAR of Agriculture Ministry. It is
time tha; being an important cen-
tre of fisheries and being an impor-
tant port of expcrt of marine items,
a fisheries complx is developed thers.
1 do not insist it must be right in
the heart of the city. It can be at
an appropriate place in or around the
backwaters, near to the coast of
Cochin. Money has to be provided by
the Agriculture Ministry so that a
huge fisheries complex will be created,
where all the scattered units will come
under one roof and one cmtpu:, so that
thelr work will be coordimhd’
Otherwise one research is' going o
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"at one end, another Tesearch ig gﬁng I

“On"at another end and o on. So, -3

Proper . reorganisstion hag

Plgt;e.

to take

In the matter of industries, Kerala

is being discriminated,

AN-"HON. MEMBER: What was
happening during the last 30 years?

SHRI A, C. GEORGE: I do not
deny that. [ am not saying it is a
3In of the Janata Ministry alone,
It is the consistent habit prevailing
in the Ministries at Delhi. Recently
there wag proposal that the second
integral coach factory has to be
started in appropriate place called
Palghat on the boder between Kera-
la and Tamilnadu,

SHRI VAYALAR RAVI: It was
at Kazbakottam in my constituency.

SHRI A. C. GEORGE: We can
think of that also, but it has to
be in Kerala.

SHRI HARIKESH BAHADUR

-€Gorakhpur): Talk about U.P. also.

‘Sta

SHRI A. C. GEORGE:  Definite-
ly. 1 know it is 2’ highly neglected

tel The thing s
that the integral coach fastory at
Madras’ was started in 1955 and it
hus ‘attained suprema - technology. It
is-one of the biggest and best in Asia,
At present we have attained a capa-
city of 75 coaches, In fact, it was
able to earn Rs. 12 crores of foreign
exchange by exports alone. In 1683

the projaciion of the Ministry is. we :

Wil need 2500 coaches, So it wag
decided that since most of the ancil-
- are supplied by Coimbatore
and areas around it, since electricity
8 in plenty in Kersla since fresh
"Water supply is no problen., since
thers are enough of skilled emplo-
Yees, so it was to be started at an
appropriate place near the bog:rr 1:!'
#0me appropriate place in ra
Now I am told that some forces are

Working © 10 shift # away from the _

look-out for another site. This winl :
be a ‘great injustice to Kerala, which . -

is already being diseriminated against, -
Kerala is being given not only " g
step-motherly treatment but a step-
grandmotherly treatment, because
éven a step-mother will have some’
attachment. Naturally the geographic:
distance may be one reason, But 1

am sure the Finance Minister will -
adopt a sympathetic aprroach to the

problems of Kerala, At least take

away the ban on brancheg of barks

banf)(rs in Kerala. That will be in

your own interest because you will

have encugh money to frittey away

in the next budget,

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): Excuse “me
for the intervention. What do you
mean by this ban on the expansion
of bank brancheg in the south? Re-
cently, I had gone to Hyderabag “to
open a branch there,

SHRI A. C. GEORGE: May be
it was decided last year. There i
a tacit ban in Keralg that especially’
new branches of the nationalised
banks or scheduled banks meed not
be ‘opened there. You verify it ead
correct us. .

Since my friend hag askgd me to
say something about Ut‘l.a_r. Pradesh,
definitely Uttar Pradesh is a bacl_x-
ward State and ‘t needs Yympathetic

consideration,

ﬁﬁnmm(ﬂm:m
, & wodr A

ﬁmwmw:*ﬁﬁﬁ
U AQ T AT A FT U
ferert § 1 & farer frdas &1 QO &9
¥ gwiw F@If | W e ¥
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W & A A § 1 A AT @
& wgrt g § e fogdt & Aw o
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e 7t o faaet wenr fn g 59
Ak # faa aX o afeqs eqdl
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@ # wer da F1 A wgA
wgar § | % wew wqw ¥ &vR
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e dx ¥ vr T WA g |
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gt whes "t & &
tfmg«tzﬂﬁﬁiﬂwfw
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g WA aF 32 a9t § ¥ aiw
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Tg o Famre i ay oy w8 fuai
Y 77 wre oFE fa A fewrd R
qTRY Fg TrT @eTE # 9T g AT A
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# weitr well w1 WY W A W
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& wire Y agt Ay Ay §, T A
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R T 5 SNt ¥ FORTET T
o | Ty fy STeTE WY AAE W e
wrfeq 1 et & forg dar R wifige anfe
§ I qfer Y wrw W & | WY
o6 FF W T I Iy frear R
o & e wrer & Gofrrdy Wi & g
PN g TR o
wpne § ) el # aoeR ¥ Wl
wen fs ag v gl ) wrw 2 fe
m, ghomt wifrartedl st qfx
T AT qrw TFY 9T fafrea =7
ﬂ‘_m wfge—way w7 qfw off &
ottt wifigy o w3 & farer weelt oY &
gt s o g  fr & Pt
FAT AT ETAN

adt ofr 1 g ¥ gy forer fadae
%7 gt &1 § ainit s § )

*SHRI A. MURUGESAN (Chida-
mbiéfarh): On behalf of All India
Anna DMK, I wish to say a few
words on the Finance Bill, 1979

At the very outset I would like
to tefet to the lowering of excise ex-
emption limit from Rs, 30 lakhg to
Rs. 15 lakhs for small scale indus-
tries, I would like to condemn this
niove on the part of the Government
because thig has affected adversely
many small industries. 1 would
quote the exemple of 2000 small
hosiery units in Tirupur in Tamil
Nadu which manufacture cotton
banians, vests etc. All of them have
come to grief beciuse of the lower-
fng of excise exemption limit. Is
this the way that the Janata Gov-
ernment wishies to help the growth
of smal] industries in the country?
1 suggest that the excise exemption
limit of Rs. 30 lakhs should be res-
tored immediatgly so that the small
fiosiery units manufacturing cotton
banians, vests etc. can be revived,
slmga'ﬂy, 1 would refer to anoth-
er indiscriminate iricrease in the ex-

s

cige levy on mechanisegq match = in-
dustry. The hand-made match
costs 20 paise and the mechanised
match-box costs 20 paise, There is
no increase in the excige levy had-
made match industry; yet the price
of matches hag begn increased by the
hand-made sector, 1 can under-
stang WIMCO increasing the price
of match-box becausze the excise duty
has been enhanced. But the hand-
made match industries located in
Sivakasi, Sattur anj Koilpatti are in
the strange-hold of Seventeen af-
fluent families. Is it proper that
they should increase the price of
match-box when the Guvernment
have not increased te excise duty?
The consumers are being taken for
¢ ride. The resources thus raised
do not go to the public exchequer but
they go to swell the private cofters.
The Government must look into this
issue and remedy the situaticn, The
Government must also endeavour to
encourage tiny sector match units.

The 1979-80 Budget has Wwith-
drawn the tax holiday being enjoy-
ed by the small scale sector. This
fiscal adjustment will not prove use-
ful for the small industries. The
tax holiday must be restored.

The pension rules need immedia-
te modifications. Those who re-
tired before 1078 sre in great dis-
tress. The Pension Act itself must
be amended suitably,

The Government should also san-
ction unemployment allowance
for the young educated unemployed
in the country, If they are not help-
ed, the unemployment will become
explosive.

In Coimbatore more than 200
Foundries are on the verge of clo-
sure for want of steel. While the
Finance Minister brings down fhe -

‘excise exemption limit from Rs, 30

lakhs 1o Rs. 15 lakhs, our Steel -
Minister raises the price of steel by

~ *The gtll'i&imil apéoch "W“. del!venu in Tamil

-y ™

TR
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50 per cent. This is not the way
that the small industries should be
helped by a Government committed
to their growth, The loud thinking
and lip sympathy on the part of
Janata Government for the develop-
ment of small industrieg should be
translated into action-oriented pro-
grammes; the gap between word
and deed should be bridged,

Many monopoly concerng have
been misappropriating the divi-
dend for the personne] benefit of
management. The Government should
tax such heavy accrual of dividends
for the public good.

Before 1 conclude, I would like to
refer to the need for revamping the
Small Industries Service Institutes
s0 that they can serve the small in-
dustries better, At present they
are all gleeping beauties and the
employees cnjoy getting salary for
doing nothing. The S.I.SI institu-
tes must be made potent instruments
for rendering wmssistance to the small
industries,

With these words, I conclude my
speech.

SHRI G, Y. KRISHNAN (Kolar);
Mr, Chairman Sir, with the rise in
priceg after the Budget, I fear, the
inflation which was controlled ecar-
lier may again creep in and it will
adversely, affect our country’s eco-
nomy. '

The labour force which is abun-
lantly available in our country is
not being utilised properly, To quote
one instance, I represent the Kolar
gog.d flelds where there is .abundant
labour available, Very recently, in
the Rajya Sabha, it has been annou-
nced that the production in the Kolar
gold fields is coming to a stop and,
very ghortly, within a range of 10—15
years, the gold mineg are likely to be
tiozed. With this closure, the labour
which hag been trained for the last
several years and from the days
:'t,’;’-“?"“‘ “Jobn Twle.r.th Wa‘r‘

ed. the gold mines the workers
_ wu:ﬁ;{lmmm sweat and blood
o5 4he production of  gold. in our

couniry, gre going to sufer badly.
The gold js also not being taken at
the imarket value by the Goverument,
The gold is being taken by the Gov-
érnmeni from the company at the old
IMF value and, every year, the com-
pany is forced to show alogs, of
course, the subsidy is being given, But
that will serve very little or ng pur-
pose,

The workers have been yngder-
8%ing troubles and sufferings for
generations. 1 have been raising the
matter through questions and other
forums, They have no proper houses
to live in; they are living under in-
sanitary conditi wise, the me-
dical tgcilities wun gre bﬂiﬂg given
by the company are very meagre be-
cause of lack of funds. With all these
difficulties, the labour has given abun-
dant gold to our country and our
country has earned a lot of foreign
exchange. If the gold mines are clos-
ed after 15—15 years, nearly thou-
sandg of workers will be thrown out
on the streets, All those workers will
be without any employment and they
will be without any house to live in
even, in spite of their long service
for the past several years, in spite of
shedding their sweat and blood for
the production of gold,

Unfortunately, the majority of
these workers, I would say, 98 per
cent of these workers, belong to the
Scheduled Ceastes, The Governmenit
has promised the upliftment of the
people belonging to Scheduled Castes
on the floor of the House and on the
different platforms outside also. But
thig is the fate of Scheduled Caste
people who are living in the Kolar
gold fields area ang who are work-
ing as labourers in the Kolar gold
mines, which ha; been a Central
Government undertaking. When the.
mines are closed, many workers will
be at the last days of their service
and many more will be at the be-
ginning of their! service. Bogtm -

upg of people wil] suffer a lot and -
gl::i; growing children will also nﬁ- )
er, Those workers will have the
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of their children, Without 5 house to
live in end without any meanz; for
earning their bread they will suffer
a lot. In spile of my repeated de-
mands that those workerg should be
providegq with houses and other faci-
lities, nothing has been done.

Because of the impending closure of
the mines, I suggest thal the rehabilita-
tion of those labourers has to be done
in a phased manner; otherwise, they
will be Jeft in the lurch, The area is
full of labourers; the population is a
little more than two lakhs, and the
labourer; will bg not less than one
lakh, To provide labour to them, the
Central Government should come
forward with a heavy industry very
early. Right now itself it has to come
forward. The rehabilitation process
should start right from now on. It
may be saiq that already PBharat
Earthmovers has been started for
that purpose. The purpose for wkich
Bharat Earthmovers was starteq was
the same, that is, to rehabilitate the
workers of Kolar Goid Mines, but
not even 20 per cent of the workers
of Gold Mines have been accommo-
dateq in Bharat Earthmovers, So,
the same thing should not bLe re-
peated with the starting of any
proposed industry there. The local
workers should be given first prefe-
rence, More than 80 per «ent of the
local workers should he accommo-
dated in that. With g time-bound
programme, we should utilise those
labourers in the proper manner and
also provide them with houses of
their own.

To start an industry, the major
" requirements are water and {rans-
portation. Now there is a crisis in
that area 5o far as water is concer-
ned. Thai can be remedied by stari-
ing some projects for which funds
should bg provided by the Centre;
because the area is dominated by
. Central Government industries, the
" tunds shoulg be provided hy the
Central Government,

So far as transpory is concerned,
tha-g is a proposs] for construction
__-:.-ot a éau‘b].e Hne. a parallel line, from
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Bangalore to Madras, The double line
has now been constructed from
Bangalore to Bangarapet, From
Bangarapet to Kuppam, it has not yet
been constructed. The present line
which is passing through KGF can be
made use of as the sccond line by
connecting Marikuppam ond Bisana-
tham whith is only g dislance of
threge miles. Thig linkage of three
miles will not only reduce the ex-
penditure but will also serve the
purpose of a double line gg already
planned by the Railways, With this
the transport problem will alse be
solved and the underground water,
as already suggested, can  be pum-
ped outl by the fundg supplied by the
Ceniral Government.

With regard to the other
transport, it is already  pro-
posed for the conversion of the
present narrow pauge track into
metre gauge or broad gauge and con-
nectirg { to  Guntakal cor Madana-
palle Road, This will serve the pur-
pose angd the labourers can be utilis-
ed for huge industries and the area
cun be improved and definitely it
will be of much use not only to the
labourer: but also for the progress
of our country.

oY T AW pwAng (FEEYR) ¢
# mra Ievg T "X fae wel

#i wa® 9gq agwd 3T g &
Tt F gfogra ¥ el A oW
T S awe qw fem g
I T tﬂaﬂ'@ritm‘gr?r Gar =g
mwwmafmqs&#‘r.
mﬁmmmﬂmmﬂfﬁw
w@wm:%ﬁmwﬁmwm
1 wen § vewr, ¥ Codwr
auﬁ'&ﬁﬂm Toefy A et
#1507 9T ager W Qo fewmar
T9e ¥ v 3T IuEm ¥ e oy
ot et T dw g we fy
mﬁa“rwrmmﬂa’fmm:rmu
Fa wy A wwwer ¢ ok §, ot g

_-'-_zw%m@mtmﬂhﬁﬁ%j
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war & ar % fisgr war &1 OEET 91
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qar wrx oy ow R ooy €
Y Ty A AFT AT §, T WY A
grem § 5 s ot ey Tl & O FE
wff aY T wY owT o A 1 W
LAURASE LU LU S A
sty firert ¥ Tw TXTHT FF @ 3
7g T 5T TZIT Aew wHifod | IAIH
¥ rwdY T ek | AT ITF
¥ Nfad vgx ¥ fod ) AW a2 fw
foardr 9T § war @ 1 ZATX FaTH|
%Y Mg ey #7 a9F AT 3 1 gAN
FoqT TATIT AT @ 9w fEogun
T=H1 B TEN & Fd =w A€ aw @Y
1 A 9T gt frar 9

g€y o a8 fr art awe § ganre
FOT R X AT GAUT ¥ gAY ey
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FTH &< T § T agt ot ag 71 1w
¢ faed 3 sm@ afeai &, wrear, wod
1T Y, are g Afzay # aw g
gt o A qatew & & 3 FE AWl AT
winft fire s

# gurw welt # wie fa3w w=h
#1 g741 an § i T qoe @ 6
gt IR 19 TIvET AT & 9, s
e & fod s wreEn awdt & fad,
T @t aeerEl @1 A9l uw avg &
F & AT AW & i &Y oW
U qF A9 v v W agi wEaer
2 @Y | AU & wawr ¥ W faw
W FreAig # wgr § f6 g sl
19T & fou ae€ §% %) e WY
Iy GO o @ | ATEA e T
#eelt & g forer < oramer feay & foF gy
TEIFNIETA TN A H
t w1 Sfeely dav g 7 8y oy 1 7o
UFo oo g% fawma & fem dar F@T
1 Farer wgar & fr g wnEd v gw
F@Eﬁﬁ!‘ﬁﬂmﬂﬂmﬂt '
W IR |

WK 3T AT X qaw W
fawre wow §, wgt & obw WY
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o e wry O A s e ww ¥
A UF T % A0 g, @
Araaral F At F o7 g www g, Ay
AT ATFTL H AT F AT FTATAN
FYSAT FT FTH GTEA FLE |

war a% foer o weaew &, zw
wAEW & e § 1 gfar F g
AR FFATE, T WY qAEw § g
@ & afw gat agt o feafer 87
AT A9 KT wrowd gom fwoards
g mo yv——zfeg FifaT W
oiftwew v foa, & mwo ords o,
FEAT FATE AV A g A
FEfoady frad deftoqz, Fge W
Fed & grde wE. Ay mfz faw
sé?m«qwm&r‘rsr T a5 A7
qETHT /T F1-waefed amizar #i
AT JATAT AT ZT @ 1 ggt ®Al AT
T8

TIATE W7 F¥qE F wrE - wrde &
H {0AM & 1 ZAT =W AT 6 9T ITTAT
g omrds wrde Ao, FrAT § e
q §7 WETAIX FT #4719 S&41, a)
T ¥ AW gufed s
WA GORTC §F el a1 &% a@
¥ AT g g, O A S I A
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gRAMd @9 1 WE AR EYs THo WrEo
TTTo FT T74H §, §9F GTET JI5 00E
T fawrs & SO W E W
dre um > wrEo AT & T W ¥ )
g &1 59 Heqr & fay & Wi}
oreHr @@ famr 2 1 39a few wew
TEETT AT e | Fgk 97w
TIY BT TTAT & 1 LAY F AR Yo
TP WES F 17 MEAT A BE AWK
FEAE H qAAAT A3 G £ | WY 9
qEIEH I Fem’t ot § f& agt 1
aifeaw forg w'mrz? Azt &7
g9 g 1

Mr. CHAIRMAN: The hon. Member
may continue his speech {omorrow.

PR S—

BUSINESS ADVISORY COMMITTEE

TumTy-THIRD REPORT.

THE MINISTER OF PARLIAMEN-
TAY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): Sir 1 beg to
present the hirly-third Report of the

- Business Advisory Commitiee.

18.57 hrs.

The Lok Sabha then adjourned il
Eleven of the Clock on Thursday, April
26th 1979/ Vaisakha 6, 1901 (Saka).
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